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0.A.No.192/2002 

OWW6l 	 10.7.2002 	List 	again 	on 	15.7.02 	for 

orders. 

- 

MenTber 	 Vice-Chairman 

nkm 

15,7,02 	HoarØ.on interim order. Heard 

Mr. M.Chanda, 	Learned counsel for the 

applicant on interim matter. 

The matter relates to the 

selection of the Medical Officer working 

in the Assam Rifles, Mr. Chanda, 	learned 
counsel submitted that the applicant 

alor,gwitkl2 others who were appointed 

'as M edical Officer on Temporary and 

Ad.. hoc basis had already applied 	for. 
Mr. Chanda, 	learned counsel submitted 

- 62 that their application were, however, 
. 	 ?{ J  not accepted on the ground of age, It 

- 
was also stated by Mr. Chanda, 	learned 

- 

'br 
counsel that the selection board is 

- 

holding the selection test from 19.8.02 

to 248,02 at Nee Delhi, 

We have also heard Mr. /4.Oab Roy, 

learned Sr. C.G.S.C, 	at length. U'pon 
- hearing the parties, 	considering the 

. 

- 	 pleadings, 	the balance of convenience 
. 	 and all the aspects of the matterue 

a'e of the opinion that it is a fit àasa 

for passing interim order. We according- 

Ly direct the respondents to allow the 

applicant to sit in the selection test 
YIN 

or Medical Orricer persuant to his 

f. tf ..  application. However, 	the result shall 
not be declared without the order from 
the Tribunal. The respondents may also 

allow the other applicants from Assam 

Rifles whose applications were sent by 

the aut'hority in March 1 2002 serving as  

Ad hoc and Temporary and their cases 

also result shall not be declared until 

further order, 

List the matter on 26.8.2002 	for 
order. 	V  

V 

\ 	c 
V Member 	 VicQ-C.hajrman 
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Notes of the Registry 	Date 	\ 	 Order of the Ttibunal 

26.8.02 

	

	
Respondent are yet to file 

written statement, thouoh office note 
dated 1 4.3.2002 indicated that the 

Respondent No.3 hs filed the written 

statement, hewrittnn statement Plied 

here though .montjod0.R No. 192/2002 • 	

the names or the parties are diPpnt 

OPPice ought to have carefully checced 

. j th 	áttr and thereafter put the 

registry hou1d be 
bautios in ruture in 	14 matter. 

List the matter on 23 .9.2002 to 
enabjé the Respondent3 to Pile written 

statement The written statement filed 
here ShOUld be put in approprj1ate case, 

r 

& \ C 

• 	-fl embe  
b 	

t/iceChajrman 
m 

11902 	 1 eard Mr. M.Chanda, learned counse. 

for the applict and also Mr. A.Deb Ioy. 

learned Sr. C .ç • S.0 • for the Respondents 
r 

The respondents are ordered to 
to file Wtjtten statement WIthin four 1 

	

- •(• 	

eka from. today. 

Al?

•- 	-List on 23.9.202 for orders. 

	

30,9,02 	 Written .statemt has been 

The case may now be listed for hearing on 

1 11.11.2002. The applicant.may Pile rejoin—, 
dex, if any. 

( I U 
Member 	 Uiceus.Chajrman 

mb 
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0.A..192/2002  

Order of 
the Tribunal, 

I 
• 13.11.20021 	Heard 	the learned 	counsel 	for 

//2- I(Shillong) 	the, 	parties. Hearing 	concluded. 

Judment delivered in open court, kept 
* 	 in separate sheets. The application is 

allowed. No order as to costs. 
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Mem er Vice-Chairman  
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GUWA -iLTI r2..LJCh 

O.A./(XXXNo.. 	 ..of 2002 

(At Shillong) 

L)AT i OF LLSC I si 	13 .11.2002 • 

iririgi 	 J.ppL'ctNT(s) 

Mr t'1. Chanda, Mr G.N. Chakraborty and 

Mr H. Dutta .L)VOOATJZ 	FOR Ti 

_Vi:; RSU S... 

The Union of India na 

Mr A. Deb Roy, Sr. C.G.S.C. 	 JJVUTb E'OR T±iJ 
RSPUNNTS 

rrhL HON 1 Si 	MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

Thfl iON3L 	MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Whether Aeporters of local papers may be allowed to see 

i t he j udgra 3nt 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

i 

	

	vihether the judgment is to becirculated to the other 

Benches 

Judgment delivered by Hon'ble Vice-Chairman 
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ON 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(At Shillong) 

Original Application No.192 of 2002 

Date of decision: This the 13th day of November2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Dr Priya Kumar Singh, 
Medical Officer, 
17 Assam Rifles, 
C/o 99 APO 	 .Applicant 

By Advocates Mr M. Chanda, Mr G.N. Chakraborty 
and Mr H. Dutta. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Secretary to the Government of India, 
Ministry of Health and Family Welfare, 
Department of Health, 
New Delhi. 
The Director General, 
Assam Rifles, 
Government of India, 
Ministry of Home Affairs, 
Shillong. 
The Member Secretary, 
Medical Officers Selection Board, 
ITB Police MHA, Government of India, 

• 1 	Tigri Camp, P.O. Madangir, 
New Delhi. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

ORDER (ORAL) 

CHOWDHURY. J. (v.C.) 

The issue pertains to the action of the 

respondents in the matter of regularisation of the 

services of the applicant in the following circumstances: 

The Director General, Assam Rifles, Ministry of 

Home Affairs, Shillong advertised for recruitment of 
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UP 

at 
	 : 2 : 

Medical Officers in the year 1994. Along with others, the 

applicant also applied for the post. The authority took 

steps for selection of Medical Officers and accordingly 

l interview was held by the Selection Board for appointment 
as Medical Officers, as per the terms and conditions lai ,d 

;down in the Directorate's letter dated 4.8.1994. In 

course of time the respondent authority issued 

appointment letter to the applicant. In terms of the 

advertisement the appointment was made on ad hoc basis. 

The applicant was accordingly offered with the 

formal order of appointment dated 3.8.1995 appointing him 

as a Medical Officer in the Assam Rifles against the 

existing vacancy for a period of six months on the 

terms and conditions mentioned in the appointment order. 

2. 	On being appointed, the applicant was initially 

posted in the State of Jammu and Kashmir under the 

administrative control of Assam Rifles and he served 

there for about one and half year. Thereafter, the 

applicant was posted at Jairampur, Arunachal Pradesh for 

a period of six months and other places where Assam 

Rifles was operating. At the time of filing of the 

application the applicant was serving at Imphal in Assam 

Rifles. The applicant while working as such, submitted a 

representation for consideration of his regular 

absorption as Medical Officer. His application was 

forwarded by the concerned authority to the Directorate, 

Assam Rifles, Shillong. The Directorate, Assam Rifles, in 

turn, took up the issue with the Government of India, 

Ministry of Health and Family Welfare and other connected 

departments. The applicant also stated that the Assam 

Rifles was running in acute shortage of Medical Officers 

and the Department of Central Government Health Services 

also........ 
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also could not provide the required number of Medical 

fl  
Officers. In such compelling circumstances the DGAR, 

Shillong recruited persons with the approval of the 

Central Health Services. The applicant cited about six 

Medical Officers mentioned at para 4.8 of the application 

who were also appointed as ad hoc Medical Officers and 

finally regularised by the authority. The applicant also 

submitted that the Assam Rifles, in fact, was also keen 

to to take the services of the applicant, but till now 

the regularisation process of the applicant was not taken 

up by the respondents and it is now stated by Mr M. 

Chanda, learned counsel for the applicant, that in the 

absence of further sanction of the authority the 

applicant is presently not engaged by the Assam Rifles, 

though no such order has been communicated to him. The 

applicant also stated about the advertisement made by the 

competent authority for combatised cadre of Medical 

H Officers and to that effect the Director General, Assam 

Rifles forwarded a copy of the advertisement to all Units 

with instructions to forward applications of all ad hod 

contract Medical Officers with the Directorate of Assam 

Rifles latest by 15.7.2001 for onward transmission to DG, 

ITEP. The applicant also applied for the post through the 

proper channel. As per the advertisement, the age limit 

for this post was specified as 30 years as on the crucial 

date and since the applicant crossed the age of 30 years 

on the date of the advertisement, the applicant also 

requested for condonation of his age for recruitment to 

the post of Medical Officer vide his representation dated 

6.3.2002 on humanitarian consideration. It has been 

stated in in the Bar that by virtue of the interim order 

of this Tribunal dated 15.7.2002, the applicant appeared 

in ....... 

i 	j 
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Jin the selection test for Medical Officer pursuant to the 
advertisement and as per the order of the Tribunal the 

results of the examination were not declared. It may be 

Jmentioned that subsequently, at the instance of the 

respodnents the order dated 15.7.2002 was modified 

ailowing the respondents to declare the results of all 

11  
the candidates who appeared in the test except the 

applicant and other ad hoc Medical Officers of the Assam 

Rifles. 

J3. 	The respondents submitted their written statement 

d 	and disputing the claim of the applicant. In the 

written statement the respondents did not dispute the 

fact that the Director General of Assam Rifles made 

correspondence for regularisation of the ad hoc Medical 

•jofficers including the applicant on Central Health 

J Service Cadre. On getting no reply, the Director General 

wrote a letter to the Ministry of Home Affairs to 

regularise the service of the ad hoc Medical Officers of 

Assam Rifles, but the Ministry of Home Affairs by 

communication dated 19.6.2000 turned down the proposal. 

We shall avert to the said communication at a later 

stage. The respondents in the written statement stated 

that the Director General, Assam Rifles intimated to the 

authority that the applicant was a OBC candidate and 

recommended his case for regularisationin the Assam Rifles. 

The applicant was found overaged by five years six months 

and sixteen days on the crucial date, i.e. 17.8.2001. It 

was also mentioned that even if he was considered as a 

OBC candidate, age relaxation of only three years could 

have been granted, but the applicant was overaged by five 

years on the crucial date. The department also sought 

clarification on this aspect and by communicatjon dated 

18.4.2002 .......... 
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18.4.2002, 	the 	Ministry 	of 	Home 	Affairs 	informed 	the 

Director General, 	ITBP that age relaxation as Government 

servants 	was 	admissible 	only 	to 	regular 	Government 

employees and not 	to those who were working on ad hoc! 

:contract,'short 	term 	basis 	and 	as 	such 	the 	Medical 

Officers who were working in the Assam Rifles on ad hoc/ 

contract basis were not entitled to get age relaxation as 

Government servants for appearing in the test. 

4. 	We 	have 	heard Mr 	M. 	Chanda, 	learned counsel 	for 

the 	applicant 	and 	also 	Mr 	A. 	Deb 	Roy, 	learned 	Sr. 

C.G.S.C. 	at 	length. 	The 	core 	issue 	is 	that 	of 

regularisation 	of 	the 	applicant. 	Admittedly, 	the 

applicant was appointed on ad hoc basis and he continued 

to hold the post as such and served the department till 

he 	was 	disengaged 	in 	October 	2002. 	The 	applicant 	duly 

fuifiled 	the 	eligibility 	criteria. 	The 	department 	also 

did not indicate that no regular appointment was made in 

the meantime by the Assam Rifles. The Assam Rifles wrote 

to 	the 	concerned 	authority 	for 	regularisation 	of 	the 

services 	of 	the 	ad 	hoc 	Medical 	Officers 	since 	their 

services 	were 	needed. 	No 	such 	Recruitment 	Rules 	were 

cited 	before 	us 	indicating 	any 	impediment 	for 	such 

regularisation 	of 	ad 	hoc 	Medical 	Officers, 	especially 

when the department was in need of their services. We do 

not 	find 	any 	reasonable 	justification 	for 	not 

regularising 	the 	services 	of 	the 	applicant. 	If 	the 

applicant 	fulfilled 	the 	eligibility 	criteria 	there was 

U—/Y 
no 	justification 	in 	not 	regularising 	his 	services 	by 

providing 	weightage 	to 	the 	services 	rendered 	by 	the 

applicant. 
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We have already mentioned about the communication 

addressed by the Director General, Assam Rifles to the 

Ministry of Home Affairs for regularising the services of 

the ad hoc Medical Officers. The Government of India, 

Ministry of Home Affairs by its communication dated 

19.6.2000 in a most cryptic manner informed the Diector 

General, Assam Rifles that it was not possible to 

regularise the services of the ad hoc Medical Officers in 

the Assam Rifles. There is no discernible reason as to 

why the case of the persons who served for a long period 

J could not be considered for regularisation on the post 

held by those persons. No statutory limitations/ 

inhibition are also ascribed for not regularising their 

services. 

Considering the facts and circumstances and the 

nature of service rendered by these persons we are of the 

opinion that it is a fit case in which a direction needs 

to be issued on the respondents to reconsider the case 

for regularisation of the applicant who served as a ad 

hoc Medical Officer. Similarly, we do not find any 

justification on the part of the authority for not 

providing age concession to the applicant who, worked on 

ad hoc ' basis taking note of ' the period of previous 

service under the Assam Rifles. Ad hoc service is also a 

service and the authority utilised his services for this 

purpose. The power to relax the age is provided to the 

authority with some meaningful purpose. Such powers are 

to be used lawfully and reasonably and not arbitrarily. 

Such 	powers 	are to be exercised on equitable 

consideration to remove the hardship on the fact 

situation. The Government of India delineated, such 

policies and the category of persons to whom the benefit 

can........ 



: 7 : 

can be extended. Thes.e are not exhortat.ive, but only 

i.11us.tratiVe. The main consideration for giving the 

relaxation is to avoid the hardship. In taking a decision 

I the authority is to take note of the question as to 
whether there is a nexus of the duties of the post held 

:1 by 	the Government servant and those 	of the posts 	for 

1 which recruitment is 	made. If the 	nexus is available 

there is no justification slamming the power for 

consideration. The impugned communication dated 18.4.2002 

declining to cOunt the earlier service of such persons 

in the circumstances cannot be sustained. In the 

circumstances, the respondents are directed to examine 

afresh the matter and are directed to consider the case 

of the applicant and like persons taking note of their 

services in the Assam Rifles on ad hoc basis and consider 

their cases on the basis of their performance. The 

respondents are accordingly ordered to declare the 

results of the applicant by taking remedial measure of 

relaxation of his age and consider the case for 

regularisation. Since the matter is an old one the 

respondents are directed to act with utmost expedition, 

preferably within three months from the date of receipt 

of the order. 

1 7. 	The application is accordingly allowed. There 

shall, however, be no order as tocosts. 

14, \ 
	

1 Th 
K. K. SHARMA 
	 D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 V ICE-CHAIRMAN 

nkm 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

fAri Applicatim under Section 19 of the Administrative Tribunals Act, 

1985). 

0A No 	1 
BETWEEN 

Or. Priya Kumar Sinqh 

Medical Officer 

17 Assarn Rifles 

C/c 99 APO 

Applicant 

-At D- 

.1., 	The Union of India, 

Represent;ed by the Secretary to the 

(overnment of India, 

Ministry of Home Affairs, 

New Delhi 

2 	The Secretary to the Government of India 

Ministry of Health and Family Welfare, 

H 	Department of Health, 

New Delhi 

3. 	The D:irector General 

Assam Rifles, 

Government of India, 

Ministry of Home Affairs, 

Shillonq-793011, 

rA 
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2 

4.. 	The Member Secretary 

Medical Officers Selection Board 

IIB Police MHA (Govt.. of India) 

TigrI Camp, P.O.. Madang:ir., 

New Delhi.. 

Rospandents.. 

DETAILS OF THE APPLICATION 

This application is made praying for a direction upon the 

respondents to absorb the applicant on regular basis in the cadre 

of Medical Officer with effect from the initial date Of joining in 

service in Assam Rifles as Medical Officer with all consequential 

service benefits and also allow the applicant to switch over to 

the newly proposed General Duty Medical Officers Cadre in the 

rank of assistant Commandant under any of the Central Police 

Organisation., which is sought to breated by the Ministry of 

Home Affairs., Government of India and already invited applications 

for filling up the vacancies of General Duty Medical Officers.. 

The applicant declares that the subject matter of this application 

is well within the jurisdiction of this Han'ble Tribunal.. 

3,. 	Limitation. 

The applicant further declares that this application is filed 

within the limitation prescribed under section'-21 of the 

Administrative Tribunals Act., 1985. 

4vc4 



4.. 	Facts of the case. 

4.1 That the applicant is a citizen of India and as such he is 

entitled to all the rights., protections and privileges as 

guaranteed under the Constitution of India.. 

4.2 That your,  aPiicanj 	passed his M.B..B..S. Examination in the 

year 1990 froRional Medical College., Imphal.. Thereafter he was 

in searcv6 a :job.. In the meanwhile Director General Assam 

F:df3Ministry of Home Affairs., Shillong issued an advertisement 

,ding the year 1994 for recruitment of Medical Officers as they 

,-' 	were in need of services of Medical Officers. The applicant in 

response to the said advertisement applied for the post of Medical 

Officer in the prescribed format 

4.3 That the applicant thereafter appeared in the interview held on 

20th September and 17 and 16th October 1995 before the Selection 

Board for appointment as Medical Officer as per terms and 

conditions laid down in Directorate letter No. I. 

14015/8/78/94/AppttMO/ME(A) dated 04 August 1994. The applicant 

did well in the said interview and declared selected for 

appointment to the cadre of Medical officers on ad hoc basis.. 

44 That it is stated that an offer of appointment was issued to the 

applicant by the Director General., Assam Rifles Shillong v:ide 

letter bearing No.. I..14015/6/78/94/AppU10/ME(A)/30 13 Jun 95 

with the terms and conditions laid down in Directorate letter 

dated 4.8.1994. It is specifically stated in the offer of 

appointment letter that the applicant is required to report to the 

Directorate on or before 14.9.195 for further posting to Unit 

Office and also directed the applicant to fill up three sets of 

attestation forms and to hand over the same to the Directorate 

along with certain other conditions.. The applicant accordingly 

• accepted the terms and conditions and reported for duty on 

11.7.1995.. 

3 
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A copy of the letter dated 1361995 is enclosed as 

Annexure-I 

4,5 That it is stated that after joining in Assam Rifles the 

applicant was given a formal order of appointment as Medical 

Officer on ad hoc basis vide letter No. I. 18015/88/Appt-

100/ME(A) 03 Aug' 95 with certain terms and conditions 

It is relevant to mention here that in the said order of 

appointment in clause 2(a) it is stated that the appo:iritment is 

purely temporary for a period of six months from the date of 

• oining, till the vacant post is filled by the regular Medical 

Officer or six months whichever is earlier., in other clauses of 

the said letter it is further stated as follows 

(b)ih case the post is not filled up within the six 

months the ad hoc appointment may be continued for a 

period of another six months or till the post is 

fflled on regular basis whichever is earlier. 

(c) This is merely an offer of appointmerft an ad hoc basis 

and this will not give you any benefits/claim for 

appointment on regular basis, 

Cd) 'Failure to complete the period of appointment to the 

satisfaction of the competent authority will render 

the candidate liable to be discharged from service at 

any time without any notice and assigning any reason.. 

(e) The scale of pay of the post is Rs.. 2200-75-2800EB 

100-4000/- per month.. The initial pay of such 

candidates who are in Govt. service will be fixed 

according to the rules and those who are not in 

service will he 'fixed at the minimum of the pay 

scales. 
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Private practice of any kind whatsoer including 

laboratory and consultant practice is prohibited.. 

Dearness and other allowances will be admissible 

according to orders of the Central Govt.. 

Nonpracticinq allowances as admissible at the rates 

prevailing under Central Government orders. 

(j) The appointment carries with it the liability to serve 

in any part of India or out-side.. 

(1<) On appointment the officer will be required to take an 

oath of allegiance to the constitution of India or 

make a solemn affirmation to that effect in tI 

prescribes pro-f orma.. 

Other terms and conditions will be regulated by the 

relevant rules and orders that may be in force from 

time to time.. 

No request for change of posting will be entertained 

under any circumstances.. 

No request for extension of joining time to the place 

of posting will be entertained. 

(a) If the declaration given or any information furnished 

by the officer proves to be false and the officer is 

• 	 found to have wilfully suppressed any material 

• 	 in formation he/she will be liable for removal f ram 

service and such other action a s Govt. may deem 

necessary. 

(p) The PG allowance shall be admissible at the rate of 

Rs.. 100/- and Rs.. 200/- per month for possessing P.G. 

Diploma and P..G. Degree qualification respectively to 

the Medical Officers..' 

(c¼/ 
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it is quite clear that the applicant was recruited against a 

regular vacancy through duly constituted Selection Board and also 

after advertisement of the vacancies in the open market However,  

the authority has termed the appointment as ad hoc" 

It is pertinent to mention here that the applicant also 

submitted medical fitness certificate and he has undergone Police 

Verification as required for regular appointment in any Govt ob 

for appointment 

r copy of the appointment order dated 3.8.1995 is enclosed 

as Annexure'-2. 

4..6 That your applicant initially posted in the State of 3 & K under 

the administrative control of Assam Rifles and served there for 

about one and half year, thereafter he was posted at Jairampur, 

runachal Pradesh for a perbd of about six months and again 

posted Assam Rifles Training Centre at Dimapur, Nagaland for a 

period of 2years.. Thereafter, he was transferred to Assam Rifles, 

Imphal and till date he is serving at Imphal and the DIG, Manipur 

Range in the Assam Rif les dth satisf acti.Qn to all concerned 

47 That your applicant on several occasions submitted representation 

/ addressed to the DGAR in writing for consideration of his regular 

absorption as Medical Officer and the same were duly forwarded by 

the concerned authorities to the Directorate Assam Rifles, 

shillong and on enquiry it was informed that his case along with 

other ad hoc Doctors was taken up with the Government of India, 

Ministry of Health and Family Welfare, Department of Central 

j
Health Services and the process of regularisation is under active 

consideration 

4,.8 That it is pertinent to mention here that the Assam Rifles 

resorted to recruitment of Medical Officers on Ad hoc basis when 

the force was running acute shortage of Medical Officers and the 
S 

Department of Central Government Health Services could not provide 
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required number of Medical officers at the disposal. In such 

compelling circumstances with the approval of the Central Health 

Services, Government of India the DGAR., Shillong recruited the 

applicant and other Medical Officers on ad hoc basis after 

observing all required formalities. 

It is further pertinent to mention here that earlier a 

Inumher of occasions the ad hoc Medical officers recruited by the 

Assam Rifles, subsequently regularised withe approval of the 

UPSC by the Ministry of Health and Family Welfare, New Delhi. In 

this connection the applicant like to draw the attention of the 

Hon'ble Tribunal to the DGR letter No. I. 1405/11-M/1-90/ME(A) 08 

September 1994 whereby the DGAR strongly recommended for 

regularisation of six medical officers who were working on ad hoc 

basis in Assam Rifles, namely 

Dr. (Mrs.) Sharmila Das 

Dr. I.K. Chakhayan 

Dr. Soro5 Kumar Pandey 

Dr. 8..N.Singh 

.5. 	Dr. Ambika Prasad 

6. 	Dr. Th Shyam  Charari Singh 

' However., all the above ad hoc doctors werubsequently 

regularised by the Department of Health and Family Welfare, Govt. 
( 

of India. 

A copy of the letter dated 8.9.1994 is enclosed Annetire-

3. 

4.9Vat y9'r applicant further begs to state that the DGAR also taken 

uPy'case of the present applicant alonq with other ad hoc 

/ 	tors for regularisation as Medical officers in CHS/CGHS for 

Assam Rifles which would be evident from the letter dated 

/ 	.17.3.1998 bearing letter No. I. 14015/197/wi11 ing(MO)/ME(a) 

addressed to the Under Secretary, Govt. of India, Department of 

. 6 



Central Health Services,. By the said letter the DGR forwarded the 

names of the ad hoc doctors for reqularisatjon and also requested 

'to consider sympathetically as the forcds running with acute 

shortage of Doctors. It would further,  be evident that D.G...R. 

aisoy 	his letter bearing No. I. 14015/8-78/ApptMO(d hoc)/M.I 

• .vtemher 98 requested the Liaison Officer, Assam Rifles New 

X Health to liaise with the concerned ficer of the Ministry of and Family Welfare (CHSv)., New Delhi., whether a similar 
/ 	

case can be 'taken up with the UPSC throuqh Ministry of Health and 

Family Welfare for reqularisation of services of ad hoc Medical 

Officers who are presently employed in Assam Rifles., provided they 

• are willing.. 

In view of the above factual position applicant was under 

the bone fide belief that his case would be considered for regular 

absorption in the light of the decision of the Hon'ble Central 

Administrative Tribunal referred in the 5udgment' of the Hon'ble 

Supreme Court dated 5,5,95 passed in writ petition No. 661. of 1995 

and it was a legitimate expectation of the applicant that his 

case would be considered for regular,  absorption in the Department 

of central Health Service or in CGHS while serving in Assam 
Rifles, 

Copy of the Letter dated 17..3..1998 and letter dated 

16.9..1998 with enclosures are enclosed herewith and 

marked as Annexure-4 and 5 respectively, 

4.10 That your applicant submitted a detailed representation in the 

month of March 2001 inter ella praying for his permanent 

absorption in Assam Rrfles. In the said representation the 

applicant stated that he has rendered service in Assam Rifles 

since 1171995 till date in different places including 28 Assam 

Rifles., 3 & K. He has categorically submitted in the said 

representation that he had submitted willinqness certificate for 

permanent absorption in Assam Rifles through proper channel as 

desired by the D.G.A..R. But surprisingly there is not progress is 



made so far absorption of the applicant is concerned by the 

present respondents till date rather the authority is silent in 

this regard.. 

A/opy of the representation dated nil submitted in the 

nonth of March 2001 is annexed as Annexure-6.. 

4..11 T/at while your applicant expecting the order of his regular 

/absory4ion in Assam Rifles., surprisingly respondents, issued a 

" cirylar in the month of June 2001 by the DGAR., Shillong directing 

LØt/Ranqe Officers to 'forward the copy of advertisement for 

/ombatised cadre of Medical officers and further instructed to 

/ 'forward applications of all ad hoc/contract Medical Officers with 

'the Directorate of Assam Rifles latest by 15th July., 2001 'f or 

onward transmission to 0G. ITBP, all required documents as 

mentioned in the advertisement must be attached with the 

application.. It is also stated in the said circular that 

advertisement for combatised Medical Officers, advertised in all 

leading news papers on 27th June, 2001. In the said circular a 

copy of the advertisement inviting applications f or appointment to 

Group-A of General Duty Medical Officers cadre in the rank of 

Assistant Commander in Border Security Force CRPF Indietan 

Border Police Force.,: Assam Rifles under 'the Ministry of Home 

Affairs Govt.. of India.. However, thepplicant finding no other 

alternative also submitted his application within the stipulated 

time through proper channel enclosing all required documents for 

consideration of his appointment to the cadre of General duty 

Medical Officers and his applicatiorvas duly forwarded by the 

OGAR., Assam,Rifles 'to DG, ITBP.. 

But surprisingly no call letter was issued to the applicant 

for interview and on enquiry the applicant came to learn from 

reliable source that his candidature was rejected by the Medical 

':Officers Selection Board ITBP on the alleged ground that the 

applicant is over aged 'for recruitment to the cadre of General 

ruvvror 



I:uty Medical Of ficer. The aforesaid Selection Board did not take 

into consideration that the applicant is already in Government 

:erv.jce w.e.f 11.7.95 under DGAR, Ministry of Home Affai 

Shillonq though working on ad hoc basis. It is relevant to mention 

1?re that since the applicant is working on ad hoc basis as 

dical Officer as such he is entitled to get the age reiaxt:jon 

ahd weightaqe to the extent he has served the DGR. As such the 

r5ectjon of his candidature on the alleged ground of over age is 

not sustainable in the eye of law. Applicant also submitted 

representation dated 6.3 .2QO2 for condonation of age I imit but 

H to no result. 

copy of the advertisement for conlbat:jsed cadre of Medical 

Officers and representatn dated 6,32002 are annexed as 
inexure- 7 & 8 respectively. 

4.12 That it is stated that the applicant also made an application for 

cndonation of age limit but to no result, 

4.) That your applicant begs to state that the i ntervjej for ,  the 
H cAndidates of N.E. Region f or recruitment of combatised cadre of 
H 
Medical Officers is already over and the applicant could not 

apear as because call letter,  for interview was not issued to him 

on the alleged ground of crossing theage limit of 30 years as on 

178,2001. It is categorically stated that if the period of ad hoc 

service is taken into account in that event the applicant will be 

well within the required age limit. It is obligatory on the part 

of the respondents to condone the açe' limit for the r,eriod which 

thb applicant is working in Assam R:ifies, 

It is relevant to mentiort here that the recruitment 

Examination other than the N.E.Reqiori is likely to becommenced in 

the month of June, July & Auqust 2002, as such still there is 

scope for the respondents to allow the applicant to sit In 'the 

re:rujtrnent eamina'tjon in any other Centre to enable him to 

apear in the recruitment examination without prejudice to his 

riht for regular absorption as Medical Officer in Central Health 

Servjces under the respondents. 

%-be7lJ( 
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414 That it is stated that the applicant has entered to his service as 

Medical Officer in issam Rifles after being duly selected by a 

duly constituted Selection Board and also with the approval of the 

Ministry of Health and Family Weifare It is needless to mention 

here that the Directorate of Assam Rifles also conducted Police 

Verification and applicant also submitted his Medical fitness 

Certificate and recruitment is being done through open competitive 

examinatiofl Moreover the applicant has already served about 7 

years in Assam Rifles and also appointed against a subntiVe 

vacancy. As such he has acquired a valuable and legal right for 

regular absorption to the cadre of Medical Officer under the 

Ministry of Health and Family Welfare like other ad hoc Nedical 

Officers who were subsequentlY regularised. Otherwise it W1 

cause irreparahl.e loss to his service career and service prospect. 

4.15 That your applicant begs to state that he has passed his M.B.B.S. 

Examination way back in 1990 and declared selected for appointment 

as Medical Officer in Assam Rifles way back in 1995 as such it 

would be difficult on his part to compete with the fresh 

candidates in recruitment examination now sought to be conducted 

by the ITBP for combined recruitment of Medical Officers in 

different CPOS.S as such the applicant cannot be subje 	to 

appear in the fresh examination but deseves to be absorbed on r  

regular basis on the basis of scrutiny of service records by the 

UPSC in Central Health services under the Ministry of Health & 

Family Welfare, Government of India. 

4.16 That it is sted that it is a fit case for the Hon'ble Tribunal 

to interfere with to protect the right and interest of the 

applicant and also be pleased to pass an appropriate direction 

upon the respondents for regular absorption in Central Helth 

Services and further be pleased to pass an interim order to allow 

the applicant to appear in the recruitment examination for 

recruitment of combatised cadre of Medical Officers to the post of 



(enerai Duty Medical Off icer'in relaxation of upper age 1 imi t 

without pre.udice to his right for regular absorption in CHS It 

is submitted that UPSO also advertised Combined Medical 

Examination on 11.52002 for recruitment of Medical Officers and 

ge relaxation is granted to Ad hoc Medical officers. 

A copy of Advertisement dated 11 •5. 2002 is annexed as 

Annexu re-9 

4.17 That it is stated that the applicant came to learn from a reliable 

source that on completion of recr'itment process of combatised 

cadre of Medical Officers, t;he services of the applicant shall he 

terminated as such Honble Tribunal be pleased to pass an interim 

order restraining the respondents not to oust the applicant from 

servic:e t:ill final disposal of this application and further be 

pleased to pas.s an interim order directing the respondents to 

alio 'the applicant to appear in the recruitment examination for 

combatised cadre of Medical Officers relaxing the pr$cribed age 

limit in any recruitment examination which is likely to be Field 

during the month of 3uly/August 2002 considering his long ad hoc 

service already rendered in the Assam Rif1es 

4.18 That this application Is made honafide and for the cause of 

ust i ce. 

51 For that, the applicant was declared sele.ted by a duly 

constituted Sal action Board by the DAR for,  recruitment of 

Medical Off irs in pursuance to an advertisement issued 

during the year,  1994 arid also with the approval of the. 

Ministry of Health and.Family Welfare and appointed against 

a substantive vacancy as indicated in the offer of 

appointment order. As such appointment of the applicant 

should be treated as regular. 

5..2 For that, appointment is being made in the cadre of Medical 

Officer after the applicant being declared successful in the 

competitive examination and also after' observing all 

required formalities such as submission of three sets of 

cg_~ 	

4r 40  kAvw 
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attestation forms., Medical fitness report and Police 

verification report,. 

5..3 For that., the case of the applicant has been recommended 

along with other,  Medical Officers to the Central Health 

Services for regular absorption vide letter dated 173..1998 

and 16..9..1998, as such the services of the applicant 

deserves to be regularised following the doctrine of 

legitimate expectations as done in the past ad hoc Medical 

Officers cases earlier. 

5..4 For that., the services of the applicant has been utiliseri by 

the respondents for about 7 years as such he has acquired a 

valuable legal rights 'to be absorbed as Medical Officer,  in 

CHS. 

55 For that, the applicant passed his M3..EL.S. Course way hack 

in 1990 and also declared successful in the competitive 

recruitment examination of Medical Officers way back in 1995 

as such it would be difficult on the part of the applicant 

'to compete with the frehers in any recruitment examination, 

as such the applicant is entitled to be exempted to appear 

before any recruitment examination of Medical Officers. 

5..6 For,  that, the applicant has servedabout 7 years under the 

respondents with satisfaction of the respondents as such 

deserves to be absorbed on regular bas:is in CHS. 

5..7 For that the applicant is entitled to age relaxation for 

appearing in recruitment examination for cornbatised cadre of 

Medical Officers now sought to be conducted by the D, ITBP, 

without prejudice to his right for absorption on regular 

basis in CHS 

58 For that similarly circumstanced ad hoc Medical Officers 

recruitedearlier were regularised on scrutiny of service 

records with the approval of UPSC following the direction 

(c4 
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passed by the C.A.T. Principal Bench arid also by the Apex 

Court, 

5.9 For that the services of the applicant was extended from 

time to time after being satisfied by the respondents on 

scrutiny of his service records and as such he is allowed 

to continue till filing of this application as Medical 

Officer on ad hoc basis.. 

.5..10 For,  that there is no scope for absorption in any other 

Government job as the applicant has already crossed upper 

age limit for recruitment,, therefore his case deserves to be 

considered for regularisation in CHS. 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other alternative 

and efficacious remedy than to file this application. 

Matters not Dreviously filed or Dendinq with any other 

Court. 

The applicant 'further declaresthat he had not previously 

filed any application. Writ Petition or Suit before any 

Court or any other authority or any other,  Bench of the 

Tribunal regarding the subject matter of this application 

nor any such application., Writ Petition or Suit is pending 

before any of them. 

Relief(s) souQht for: 

Under the facts and circumstances stated above., the 

applicant humbly prays  that Your Lordships be pleased to 

admit this applicat;iort., call 'for the records of the case and 

issue not ice to the respondents to show cause as to why the 

relief(s) sought 'for in this application shall not be 

I 
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r~ 

qranted and on perusal of the records and after hearing the 

parties on the cause or causes that may be shown, be pleased 

to grant the follol /dflq relief(s) 

s..i That the respondents be directed to absorb the applicant as 

Medical Officer in CHS from the date of his initial 

ppointment in Assam Rifles with all 
consequential service 

enefitS including senio ri  

That the respondents be directed to treat the applicant as 

regular Medical Officer and further ,  he pleased to allow him 

to switch over to the proposed cadre of General Duty 

Medical Officer,  in the rank of Assistant Commandant in Assam 

Rifles considering his service records and also on 

consideration of his long seven years ad hoc see..inl 

e eightage to the ad 
	

the applicant 

$.3 co_ft1eapplicati0n 

8.4 Any other relief(s) to 
which the applicant is entitled as 

the Hon'ble Tribunal may deem fit and proper .  

9. 	Interim order graved for 

During pendency of this application, the applicant prays for 

the following relief: - 

/ 

/ 	
9.1 That the respondent no 4 be directed to al low the applicant 

to appear in the recruitment examination for combatised 

cadre of Medical Officers/General Duty Medical Officers in 

the rank of Asstt. Commandant proposed to be held cLring 

the month of June, July and August 2002 other than N.E. 

Region in relaxation of upper age limit as an interim 

measure without prejudice to his right for regular 

absorption as Medical Officer in CHS 
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9.2 That the Honb1e Tribunal be pleased to direct the 

respondent not to oust the applicant from service till 

disposal of this appiication 

- 

This application is filed through Advocates. 

I.I. Particulars of the I..P.O.  

I. P. 0. No, 	 S.fl...5 0.L .dated 	 0 2... 

Issued from and payable atGP..Q 	(u,ahati, 

12, List of enclosures. 

As given in the index.. 
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VERIFICATION 

:t, Shri Priya  Kurnar Singh S/a Shri P. E3irendra, aged about 

33 years, Medical Officer (ad hoc), 17 Assam Rifles, Kangla, Imphal,, C/ 

99 APO do hereby verify that the statements mide in Paragraph 1 to 4 and 

6 to 12 are true to my knoldge and those made in Paragraph S are true 

to my legal advice and I have not suppressed any material fact. 

And I sir this verification on this the P7...f.day of May,,  2002 
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	 A 'I.: 

(f) Irivate pracLi.-e of any kind whatsoever including 
laboratory 	ri•sultant practice is prohibited. 
(g 	Drnes,: i1 nthar ollo;r'nees will be admissible 
acford.i.ng  to rc•'r oiT the Cnt;ra1 Govt. 

(h) Uon pract±ei.nq J.1oT:rancen as admissible at the 
rates previ.ijn uflc. -: Cntrai Goverriment orders, 

(j) Th apP:)ir1rjflnf carries .?:Lth it the liability to 
serve in any p:.it Of India OL ouL-1de. 

(Ic) Or rtjQ.LFlirwjnt lie offjcjr will be required tn 
takc an oath 	a ] C!jTIjCC 	the constitution of india or mkn a soJ.cmn a:fl:mation Lo that effect in the 
prsc-. I hes praf'j:ii 

(1) Othrr 	and condiLio:s will be regulated by the reJ.(v,TnL rule; 	iYLrS thft  
i 	 may be in Force from the tme L c; t ± r ' . 

m) No reust fc;r c;leng3 o posting will be entertained under any  

Nor :u- :)r 	tcnsjo o joining tiThe to the place o2 pgs.n- .i1 L 	 ta.ind 
If the d 	 given or any inforniion 

furnihcc1 by i 	n Li. r rovc to be flsè qthe 
cf±cer is 	t h c Ti/il Lully suprèssCc1 6ny rnaterjj1 ino - toi a/she 	11 he liable for removal 
from ourvce an such other nctio as Govt may deem CeSSary 

TIic PG U t •/atic::Iial .t h admissible at the rate 
of . 100/.. nd a. 2v/ pa': ;:ot:h for possssing P.G 
QJ_,'?loML and ' G 	C, rc 	caliIcaLion respectively to t h e Hec1.cal Oficc:rs, 

3. 	ou arc h.reyost.d to/ 	ss•rn Rilôs, cJo 99 APo/ 56 APO fOr Uut,. Ya ;j :. f•j, 	 hc Conandnt: Assarn !Ufls Izor rluLr 	 ayAilirq actual journTfl only With eect 	om 	/ 	u 	.o reprt to your place of osti 	'iflIfl 5tji1td daLe !ill entail 
cancellation of you. ,,  appoi.ijnt leLar, 

(G P  
/ J 
\y 	 fly E.tFcLoj (A) J 	

fcr Lrcctor General Assath Rifles 
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Grpyfr1rwardd to 

1 
- Am Pities 	- 

cfo 	99 	APO 
one copy of mcclicul fiLnselL 
and three copies of aLtesttjon 
fr)jfl5 	in roT)ect 	of abovc 	n'nl 
officer are fowa:dec1 herewi h. 
Tie attestatjo 	f.Lm duly completed 
anc1 	iiqrtal 	by 	the.rfj.cj.njc; 
ted in the form at the arrangInont 
of concerned Medical nEficer will 
he obtained and necessary police 
verification will be done at your 
erd. The attestation form alongwith 
p.lice ver: f.t cat:Lon report in 
o.igina1 will he forwarded to this .'te 
Dte for further n000ssary action. 

 Pay and Accourit 	Off.i.ce(jR) 	- for information. Manblia V 1 Ia, 	Lai. tumnkhrah 
51)illonçj-3 

 MS Branch (Internal) for information. 
 t1edica]. 	Uranch(Inte0al) 

- for information. 
5, HQjWJmmJgangp Assam 

c/o Rifles- for information. 

 The Under Secretary to 
Government 

the 	- for information plea5e of 	.I,idie, 
Wii.sty of uIraj and 

with reference to their 

Family 	'e1frp 
letter Uo. 	A. 	12034/2/4 

(ijeparl-Idont 	Health) 
CR3-I dated 31 May 95 

Nw 

 Officer personal file. 

 Case f Ic. 
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- 	 Tele N0PAF3X-230222/555() 

io140I5/1l-M/1_9o44E(/) 

The Under Secretary to 
thc Government of IncI.j -i 
NI iii. stry of Tie a 1 th a nO 
F'amlly We].fare(Cl-i3_I) 
New 1)elhj 

I GO   

I N .-. r - • 	., r 14 'SO 

civ . u I. f iit,tii 
(1c11 'i.rit.a1nya 	1 
I1 .1 n)ritry of IIotni Affj, 
1aT\uiclesIIa I.n'a ArrsaF 	tEJ,s 

i) jrector.- tr (ifl. Af3srn .1fls 
Lhj11ol1 - -.7930] 14 	 . 

08 Sep9'l 

1(14 i)( tI.LO.CAI, ()'I-'lCR3(AhIfn') 

	

Ii I 	JNJ'I}nNi; 

	

51NJ OR }<F.S 101: NT 	N 1VtY-J UN 09 ANDT! 10S1 
HiiJ 21 L!ATTflThJThj;wT,Ty 

am directeci to refol to N inis.ry' ; letter M00A. 12034/7/94 
CHS-1 datfd 13 Jul 94 .- 3 tc f:orwflr(j herewith thp ai: tCtat1on forni 
in quadruplicate and Mc jca l Htnnss cert;j .1. jcnt: . j In  dui1 jcal- o in re,pect 
of the ±ollowincj 1:cji.o. , t 01i.ii:nr(/i.cit- c:) 

(a) 	L)r (M) 3harrri j la l)an 
(1) 	hir I 1' 	Ci.II',hl.j yai: 

c) Ur S oroj : 

2 . 	Further, It Is to be inIorinc:d that the docurnonts in respect oF 
the fol iOWlnq adhoc Nvdiral 0.1.1 .i co is have riot been receiveri 	yet. frcim 
1;ir. f1incj Out Ic,st, 	'Ilic: 	anic 	wi 1), hic' I.orwatclod at ;ini 	ai:1 y el-it 	— 

( ) ) 	Dr Arn1i. } a 1' r a sad 

) rir Tb Sham 'marai -  !inqli 

3. 	As regaras Or Ai:hr1. 1owar Shriiu-i, thc 1 :d_tc:at Of.I..icer is AM 
WI:' 1 20 Dec 91 a tie lurthQr extension of his apjxi.tnLrnent a S Adhoc 
1'icdjcal ofticer h s not hcn obti.nec.i Front 1linintry. 	5 n thin conuect.jori 
this Dii ectorate mi t.. tal iette No. .1 1 )15/3-90//F -M(iaE(A) datea 
21 may 92 a nd latest L()Jt'F.j0tPIIcc oh. the 1 !nis(:ry vj1 	t:lo'.jt: 1rtLe37 Mci, 

	

. I lO1S/3-9o/A ;/94/oI -  (A) d;1t 	01 3 n 94 in reply may p1enr -  he referri. 

I . 	1i iosp.Lt;al 
riappv Va 1 Ic -,; 	hi L1 etch 

12 Asin Li I V.:, (/() 	APC) 

oi. 
- 	In 	

I4, . /. 	• 

I) r 	f a .1. I 	$ I 11 y 

1,1. Co). 
11 n.-.i Stant: F i.rnct -.or(A) 
fe,r I_il ?ac:trjr (Dtv'ral, 	r:aic, 

., 	. 
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Annexu re'-4 

Tele No.. 705550 

Reister'ed 

harat Sarkar 
Govt. of India 
Gri h Mantralaya 

Ministry of Home Affa:irs 
Mahariideshalaya Assam Rifles 

Directorate of General Assarn Rifles 
Shillong-793011 

No. I 14015/1/97/Willing (MO) /ME (A) 

The Under,  Secretary to 'the Govt. of Ind:ia 
Mm istry of Health & farn:i ly Welfare 
(cHSI) 
New Delhi 

17 	Mar,  95 

APPLICATIONS FOR RECRUITMENT AT MEDICAL OFFICER 
(CHS/CGHS) FOR ASSAM RIFLES. 

Si r 

:1 am directed to forward herewith the applications received from 
the following Medical Offices on ad hoc/contract basis who are willing 
to serve perrnanntly in Assam Rifles as Medical Officers Grade of 
Central Health Service 

(a) Dr. Kankan Talukdar, Mc) (Contract) 
( b) Dr (Mrs.,) Shashi Malra, MO (Ad hoc) 
(c) Dr. Basab Ghosh, MO (Ad hoc) 
C d) Dr. PAK Singh, MO (Ad hoc) 
(e) Dr,Bappaditya Som, MO (Ad hoc) 
Cf ) Kah Roshan Singh, MO (Contract) 
(q) Or (Ms) Jaba Chakraborty, MO (Ad hoc) 

Ministry is requested to consider the matter sympathetically as 
this force is running with an acute shortage of Medical Off icers. 

An early action is high solicited. 

Ericlo 	As above. 

Y, b 

Yours faithfully, 
Sd/- Illegible 

(RS Dhull) 
Co 1. 

Deputy Oirector (A) 
For Director General .Assam Rif les 
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Talc 14ol AR PAW( 	230222 	?1 nhanic1tcthtlayii .Aaaam Rifln 
- 	095 	Djrotoroto Oon Aem Rifleii 

Shillong 	793011 

9ep 90 

Liajon Officer 
Dot Annain Rj)•. 
Room 110. 171, 
1lorth Block 
1inittr3r of home AfiLlirn 

Flew Delhi 

TOflEOQ jjç 	cit, 
MfDICAL OFFICERS 	 I 

:Of Supreme Couit writ ptition(c) 1 10 661/95 dated 05 may 98 (Photo Copy att). 

2. 	Services of the Ahm odhoc Iledjcnl Offjc.ern who were empboyaci for a perjo of ni month dkinq 	the atrike of  
Doctors illthe vriouu hopilginlhj during Jun-jul, 
19 	wore regu1arij by UP!3C as CUB Iodicaj Officers as 
par clirectjon of the Central Adrninjstrtjve Triburu1, 
Principal. Donch, New Delhi dtcj OCtohcjr 08, 1991, oontojn ill tho writ petition un(]ar ref. 

/3. 	Keeping in vew-5i above, you are r 4usted to linjn / with Concerned efTicer o the- rlinintry of Health and Farnil /7 	 ?Ielfare (C -V), New Delhi, f.4rnther a cirnilur caee can be taken 	with the UPSC throu Mm of Health and gamily 'vJ 	are for 	 norvicn of aoa medical 
off iceri who are prenontly employed in Asnam Rif1es,prcvjt 
they are willing. The seniority of thong ofEjoers will be 
wef the date of roguiarjf3atjofl of norico an done in case of moijci1 OfflcOiO oinployod during the ntriko an per c!kt-njln in paru one s 	 H 

narly action in highly f'olicted 

Suri ) 
Cul 

1 
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I 

To, 

Noc.i ..1/J6L.72cHs.v 
GOVERNMENr Oc INDIA 

MiNI3iy 01: HEALTH & F.W. 

New Delhi: 
Nirman' I3hawan, New Delhi. 

All Participaj,1g Units. 

Subject: Writ Petitjor(C) No. 661/95 
- Dr. Deepak Saxena 

o 	
& Others Vorsu 

Uftion oF India & Others, in the Supreme Court f India 
- reg. 

S I r, 

I 
5  arri direcl;ed to forward herewith a copy of the Order / dated May , 

1993 paaj by the Hon'blo Supreme Court of India on the above rtci 3UlJJ(ct For information and record. 

Yours fithiui,l, 

(H.N. 	YAOAV) 
Under Secretary to the (Iovornnlotit of India Copy to 

Adn.j Sectjc, Directorate General Health Services. CH.I/cHsui/cIlsjIi/cl(siv,ci 	Soctjon, All administrative soctjo18 'in the Dept. 	of Hoalt:Ii. 

oy~ 

p 
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IN ii E SUPNEME COUUI Of INL1A 
civiL ORIGINAL JURISDICTION 

.>- WRIT PETITION(C)NJ.66i/95 

Dr. Deopak Saxena & Ors. 	 Petitioners 

Versus 

Union of India & Ors. 	 .... Respondents 

The petitioners in thls.writ petition were appointed 

	

as ad hoc Mdlcal OfFicers_under_the Central 	L1t11CheJfl2f 

the Govarninont 	of India in Juno-July, 	1989, 	The said 

appointment was made For a period of aixmonths. 	The roaon 

for making the said appointment was that the doctors In the 

various hospitals in Delhi had gone on strike and thore was' 

ACUTE shortage of medical officers. 

petit lunor wtre torminatd on tho epjry of 	periad,'of',olx 

months,' 	rnovod the Central 	Adrninl.tr,a1e,,,, 

P'Hñ1al: Donch 	New Delhi,. 

- 	 .. 	 ,,-.,,.- - ....-.1..--, - 

Tribunal') by filling applications under.Section 19-of the 

Administrative Tribunal 	Act, '195. 	The said cases were 

disposed of by the Tribunal by judgoment dated October_8,1991 

/ 	

whereby the Tribunal gave the following 	directions 	in 

paruqraph 20 of the j udgomeni; - 

1. 	The 're onden.to'rare,d1rocted to refer the 

cases of the npp Ii ciri s and these slmi 1 cr1 y situated to the 

Unin 	Public 	Service 	Commission 	For 	the purpose of 

roiu LU r.'it,'ion of t.hei I .  cervico an Medical Of Picero. They 

-;houid be treat.od os forming a separate block fbr the purpose-

of ,  L1t -;tt:.;on. hegu I ttr'i ration ;hould be banod on the 



evaluati on of work and srvico rec'orj' 0 	the apj,l i ; 3r'il.:, anit 

those similarly situated. 	The respondents shall do tito 

needful In the matter WI thin a per I od of for monthG from the 

date of receipt of this order. 

2. 	
After the services of the applicants are 

regulari Bed through the Union Public Service Commission, their 

seniority shall be reckotiocj from the dates of Lheirj a i Li a 1 
• 	appointment on ad hoc basis as Medical Officers, alter 

• 	conductijng the technical breaks in their ad hoc service. 
	The 

service rendered by them during the period of operation of the 

stay Order passed by the Tribunal shall alsO count as servico 

for the purpose of rogularisation 

Civil Appeals arising out of SLP(C)NOS.1578134/92 

Filed by the Union of India againsI the said decision of the 

Tribunal were disposed of by order of thisCourt dated May 3, 

1993. Whi lo consj doring the di roct;ion ito. ( 2 ) coiitnl nod I a the 

aforementioned judgment of the Tribunal regardi,)cJ the fixation 

/ 	of seniority this Court give the lol lowing dirocl;ic,ii:. 

"We, therefore, merely clarify that the d irecLjrt in 

paragraph 20(2) in regard to fiatjon of seniority shall be 

modified to mean that the Fixation of Seniority would be in 

accordance with the extant rules. We, however, do not 

interfere with the direction that; serv ice rendered during the 

pendency of tho interim order of the Tribunal shall a 1 so ho 

taken into account for the purposas of Except 

for this mod i fi cation we do not interfere with 
thEs imn(jgnocj 

order of the Tribunal. 



) 	

- 	 1 

I 

	

Ther(UPOfl, 	
the matter of reuar,iS,ati0h1 Of the 

	

petitioners w.ts iorwar(IOd to the Union ., PubliC 
	SOr.ye 

Comrni,ssion(UPSC) .ünd.thO upsc by their letter.d0d.0pt 

• 	21 .i9 	iniaed tht the 
potiiflOr$. .wre,, found 	 it.Jor 

M e dical qffiCerS...,Ofl..;t 	a of thead 

letter received from the usc, by Order dated September 27 

,•'94 .:.he..petiti0flers wee .reguiarised 
asMedica1.,0ff 5r),n 

the Control Hoaltlh service with effoCt from September 21, 

1 , 9 9 . 	,.. 	. 	,,. 	b... 	 ,..-. 	. 	,.•. 	•' 
Thq poltioflor3 thornaftor filed this writ petitiOn 

wher1fl hey.haMO prayed that they should be treated as 

• 	•boldi 	
. thei.r respectiVO posts regularly from the resPe9i° 

	

..I 	

•• 

datec of their initirl 	appointment 
	which 	now 	etafld8 

I 	

I, 

rogularised,.,bY UPSC and,theY shoUld be-granted,a10!'itY with 

consedluenti1 benefits such as promotion to higher grade In 

other words,. th petitiOflIT8 are, seeklng thoir,9U.i6t,i on 

with effect from, the date on which they were. appoirtd 

initiallY . on ad hoc basis and are claiming that'the, pOrpd of 
, ' O ' 	 •• 	.. 	, 	•''' I'• 	

•'• 	 , 	 ., 	 .•, 	

••. 

their d hoc service as well as th5.PeiOd...thr9 which thy 

continued in sorvice oh the basis of the Interim, order pasd 

by the Tribunal should be taken into account as regular 

service for the purpose of, senioritY. .. This claim of the 

petitioners is in no way different from the 
relief whIch 	0 

TribunEll has given to them under the d1çeci-Ofl contained in 

paragraph 20(2) 
of the judgment dated october 8, 1991 which 

direction han boon modlitod by thin Court by order dated May 

3, 1993 wherebY it was directed that the fixation of 
s .en,ioritY  

of tho petitioners would be In accordance with the 
eXtUfl 



I 
(,H - 9-9 	

;1  

rulor; 	
In vIo, of tho (1oroaj direction givn by 

' thi Court 

undc.- the order datod May 3, 1993 the petitioners cannot Claim 

that the porlo(j of tho1ad h c s vcshuid btae Into 

account for the purpose of seni rity,Thireo'as to 
ity 

be fixed in accordance with th 'rUles goernj sUch f1àtion 

',• 	'')J of seniority,  

'I Ms 	Shyamla Pppu, thelearned' 	 '4dounsel 
Oppoaring for the petitioners h s not boon able tb show 'uà any 

rule on the bsj' 	of which the Potnér l 
 could count 'the 

period their ad hoc srvjco fo 	the 
H 	

,.:-.. HaSing regard to' the fact 
,tha "the matter df the etj.tjoners 

was äor)sjdored by the upsc for ho pi'pae of' 
only' In 1994 	

as pertho letter of UPSC'dated'September 
21, 1994 they wo - o found' fit for rogU1a - jeatj011

! 

 by the UPSc, 

t ,•.,  they have been rogularisod by order dated Septombr 27, 1994 

with effect from September 21 1 1994.; their enirlty 'has'to be 

fixed on the basis that they. w re regu]ary appolntd with 

effect from SeptorI1bEr 21, 1994, 
They cannot claim that-their 

3 eniority'stJ1(j be 'fixed by takjn Into accou't 
their ad hoc 

service prior to the date of 
their rogu1tratjon 

We, 	Lhroforo, do i . ior find 	 in this wHt 
Petitioj and tne same Is accordi 

glydismised', 

(G.C. AGRAAL) 	

,, :• 

Now floihi 	 sd/. 
May 5 	 (N. 	SIIrJivASAN) , 	tJ9, 	 . 
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; Or F Pryo I:umr iiiqh 

• 	 Officer 
L 7 	Iic':\fl 	1'i C 
C/U 179 AFt! 

3hiilrci 

1c(.)Uqh proç.er chnrf 1 

:uh 	RE(IJEST EQJ3. PERt1A4ENT 43QRPTIO IN ASSAM .IFL!f1 

' .ir. 

I 	r 	$i'..'L! 	',1+ 	t,f:.lC.l.'l 	 !:!LiI:.4li: . I...j r%:j 	l',IiC- 	I':4.1.j(3i:jr(. 	f.11tw 	1 ir' 	for 
tc:ti.cri pic?ce 

PP' ni. !4.i In fI':.fl PN' 1 o 	n 11 Jul 	199I 	;. 	11 oI,1,(,4 	.1 
Cl C i: er 	CI! 	idhor: l:iic.& . 	nd 1 	I'\'c l:.e 	icr-v.tnq cont nuoi.. I y 	fr 
the 1 i-t 1 vc zcrini h 11 '/ers ims (ui 1o4 

..x ) 	Frrm ii •.lu 1 1. 9'-1 	to DEc 1996d tiith 213 AR 	3 & 

C b) Fru , n 1 9'' to c'a.cj I 997 w:i .h 2B AR (Air t1i.nt post 
of VIJ / Niq.?.r A P 

	

From 	c-ç: I 99:' : c: -q 	9 	wi th APIC & S S1 -In1 huv i. 

	

fru', 	r'p 19i9 ic ti Li dt: 	with :17 AR CMniipur) 

	

.irc:c? my 	ppo.intmcntir...1uiy 1 995, there' hd been only 
• 	 .i nn 1 e 	recru:i. tmeiit of 	ii 'ici off:ier 	i- or 	Arn RI f 1e. on 
• 	 r'qu 1 i" 	ppoin't:mont under 1i.n3..tr' )' of lei th and Fimi. ly wel firc 

1 Irui i!31 I 	UPC !'ihi ci 	. 	dvei' - t: : g,sc'l :.rt 3 n 1997 And I PiAr, 	enrout.c 
ç:trm.:. 	i• t 1. 	tj, on , 	1 , i riciiç:.ur-  '.h-ri my prc-1/ iou. unit. '12C-3 AR 	wc 

ho 	di:t nciuu: rd f'i-r.ii ,l & V .1 n 	:197.. Thug, due to 	c>conc 
I d .i ci r ct qt t.hi in formd: ion 	ricI 

c:oit iot 	:.'.ii I 	tht: 	r1.'.lIcl''I'.un:%.i,v 

4 	(i 1 .1 	'dIcs 	ccd.tc:' 1 	u C fi.c:cr' w . re 	curo'd 	ciC 	prr,.tnrit. 
kbnr pt:i un 	into 	 RI. +1 o; on \1Eric uB  occt:Lon 	by the 
pry i0A! P i ror tor 	Iç:, A'tT, fi f I 

1 hd e,rr .ubsru tted the will irf,qnes. certific:.te thi' - ouqh 

	

hitcici J. 	thu cino 	 3ci rd 4' or 
 

by IGAR 

li- 	 • 	{- t 	. 	r• 	proyro;': 	t 	1kori 	plco 	towid! 	thu 
rqc. I r As.' t,:ic'n 	u 'C 	-; medic. 1 1 	r c 	 I Am in t.I -,e mean 	t, imp 
b+:oui.cnq I.:'vurqr? for uthur (3ovt. 

7 	'.ny c-t op tc'r - d 	r- equi riu€t ic.'.n :'f 	1hoc:, 1CI.;.n tcIdit.ion 	t:o 
oh 	un ty with pcniIonry hnefit. will Also help us to 

iic.' - k with hicjh rncir 1 	nd fur ther otit/ation 

I i 	'.iow OF the abcxve , it :i: (3r 

:'r..c 	icr'- 	'oqI!1ar'lrat\,c -,n 
 

be corcidcru 
I.  •''tIi-'i'. 	'. 	, 	:'si'i 

Ei Again eernct'.l-.iy 	th'i 	rn,' 
1 at utmnct pricrity and an 

Your !ai.ncerf4 , 

CDr PPV inqh) 
CI.'tc'?d 	 M a r .1 

	
Medical Offi.cE?r 
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1f1 	4o : 

MahaniJeshalayp .ssrn Rifis 
trair r.'t 	nr1 Asani R if les  
h i 1 loiq.. 793011 

4 

!tf 

? 1. 

HEDXcAJ O.?FICERS 

Copy of Advertj,3enhent for corrb- j tisea cadre of MdicaI 
Of fi:er, iverUsrd in z1 11 1edJ.ng ews papers on 27 7un 2001 1c 
fw1 herewith for your nez -y cin ple-a;e. 

2., 	You are requeste3 to fwd th :opy of advertisement to all bilits under your Cotnnd nc to nstuct all Ad-hoc/Contrt 
P4ed1c1 OU1ccts to fw3 their pplic1ion. to this Directorate  
Medic.1 Pr&h lateRt by 1u1 2001 for onward ubrnjggjon to 
ix; IT!3P. All rqu1rEd 1Üi a rniti 'ried in the vivertiaernen1 must be ttteahed with the application.,  

3 0 	Peje ek on redaipt. 

/ 
\(' 	/• 
I 	 - 

Kant 
bt. 	oj. 

t As .abcv-.., 	 for TY. Atrn RifleS 

/ 

J\\1) ,/. y 



1iiNIsTçy 
iJIR 

INDO-TI1AN 
.CTQp 
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ifl of lntI: 	
- HoM APPAIRS  

FAl 
DR POUCE FCiEC 

(TtI7.- 	
1)fflicr 	° 	N"p A of -..... 

r Ert- Po!ft - 	tr 	.fl!  ctr or niaf 	a eu',dkJ 	&haH bo t 	
ris 	rJ from !rne to ive 	 in Union of frth4 or out ie. 

all hin p;ik4 	
tvpt je 	rnksih;e !.?y!!!P!1l 

 
àrdr ie 	

y pn3ser, 	train by the t to ti nortI tIace of 	 cr from /hicliovm- is noarer to place 01 in[ei VIeVV ki arc af return Jrumey5 shall he py 	to k ft 	f c-jjt 	hq Lu fi 	tiIi t'c-' 	,ydL) 	to th€t 	Jidt th o i/rd scI u.urn jOurri,' k horn Ny 

'o organz,, 	1­10C bccri o-&trJctLjr,cJ The post ot Mdj1 Officr ,  107 rour. A' is 'mrnrjant and that tank sLut,9  is  
rz 	Ic.' 	1mçflo 	 ftim flrp 

-----•. 	.... 
-- • 	S 

__•.___ ____•_•••• 	I •. .__ -L.. 
19 	• 	25 	 49 3 . 1  - 
70 	 1-10 	 24) 
- •-,- 	 .-- .-- 

Uuul UI )Wanee.4 m 	3'b

-

i [tort) r rntrith. !r 	to elflollp  pnv scaI., alIov.'nt 	1.hr 	
Wlorcv,, Orders, VvotiIrj 	'?r)tltIe. (; 	(.Cflpfetjon 

	

WIMY 
!2Q1: i.1)iflcfant' :-'i!! J:i 	for t 	

st;il 	,r Rs, 1O.O(ui_375_ 
• 	 • 	L!2f 	 oC 

11y f4t for the ix,t of Mod c01 Qt;tccr In 
-'o/h will he reqilfrrrj f ;ithe to LIC2 f 1s idgl0d in the o,der of 

thp 
rtrk in I11i or-fcr of 

• .*.---.-- 	. 	
-. 

Force Cnfrf ~ c-r• In- 
e of i 

	

Vçrr4 	t? R'.t?•$ 	
ti 

b !iL k 
2 	Th 	irjrçi 	frr In r-1 

	

Ui 	.?rttots ':g 	HnL4ry I 	fli•'' 
Ii:tt 	doIj oc(Jr,r bu& fr 	or 	claaa riI "olite frti the rnoway tirr fwr ihch they tty pei fc!med U1 ,  jou,,,. distarCIRS !p  xce cl 2'53 ris for both ou tJ 	

PNring 10r tO .sU/T 
 rovijd thrt 	c,f 	! 

30  V m  the Car,;- 

1jci Oift Cjft of thC O1)c E1e nnte,r? of 'r! Gevt Heotjh Ser,'j'.'9 in th9 	k of  fnrrini., •rhfri It-) 	
•;,-; 	it H-z  

t' ti 

NUP,13ER OF 'c -r 
• 

07 
-- 

-- 
c' c- 

R4Y CCALF F. 
time tO t!! 	f'ft; NA 25 of tc  u 	 ba3jc jy . $Uf tA, CCA 11JA, C.A 

pr th e  
4 ycc 	iv1c: 	LF)? Mfcfrj irA 

t) 	Itlf,.'I 	, f 	It/1ljf•1 1)tfl( i 

()IFr will I)n CC) Ynars. 

OPT IZ)N 

 

F 14-C-110 CANO J/ULS A cIda 
any 011e or mor,,

r'tcflp(j 	 rV) indju 	:k.!y hc .0 'Cis. for pC?err-,., 	•VVhih3 	!!jcjrp( 	
it. 

y t 	c:rI ri 	ricJ hi flrt 

D 3/J4) 
	

(trn,r1 	2/- 
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T' 
1' 	The ii iu4

-1 1 10vtLek 	- kns 	ft r'.t 	i.0 	;,, 	
u nJ ttty TH 	'jij 	.W 	

r C(tkur vlki hy c 	
it 

POformn 	of thc dUtc. (c) Subjot t 	& b) 3bv, th 	bnIard of Mccflcai 
frr 	

bc 	 s iijb 	k' 	Covrnint for the 
t;i,,1 Po!j 	

b j 	y21c& utid m;,ta state for 
n high 	

t.tpr 	1 n hr ler on hi/hr h'rq !ir 	
fr.td wifl be pru ,i hfo: 	di.ily 

colitJ1(,(Cd M9dicI Hoa,iJ 	j 5)otk! ohf 	hea'th cegtuj, n 	frJIm 	fri 
uh Mdj 	Grj Th 	

of !nda ro3,c to thrn,Ives nght to reject or cept flv C8ndfrJj ftei c. fl3idri 	report o the Mdc& Board, CON rior ci 	I. iflflfr(it 	perfr of 10 	if any () k. 	th 	.:zirj ':f 	10 yc -- 	•k; 

c 	irn!h-r ,- th 	r-- 	Whlt'i' yt r I.; 	 2 h&w thoukf reach at the folowfr 	dcjrE 
N?h hud roci, on or beforc 30.U5 7Qcj . 

TH Q7 
J1EMER SECRETARY, MEDiCAL 

Otj 	Mf)\/w.  
DEL 	C2 	 o 

	

r.Jors Cr 	PP xJ 	 atinrs i- 	iHt- 	O3I 	QI CO. 4MANDNT) IN CPO 2000.2001 AppI addrd unet1 	 of 11 .5 cmpioyiin (, vrflr1pflt Orç 	zton shoi Sej cr idL 	wUl have tc Uej )rr,l 	
!n th Forof? from tIme to Urne, 

'I  

Y 

. Cop 

	 1 • _.._._1 	,. .'-.----- 

II 

1
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To 

tiL:dt cal. C) ff1 cat 
17 f;aut Ri f 1 es 
/ C) 9 	p () 

The Member Secretary 
Medica'[ Officer Selctj 	Foard 
ITB- Pol ice (MH) 
Govt. of India, N'j r)c:l hi 

RE 	 .;.iF,)o,. 	ft. 	IU 	gcB! ILLM1i J: 	!1 
flfiiT .ff: I')) 	IN 	M 

I .. 	I have the honour (:)t infnrmj nç you a few words for yojr kind con.j, do ration and favourable onMa rc acti on please, 

I was appoinLp a Mcd;ical 0 fI icer in Assam Rifles on Adho 
on 11 Ti,3.v i9 	and I have Leon coot inuotj1' SerVinct 	ti 1 1 	 nly 2') 	nid dt rho 	m 	 jnq tie of join 	in 	aiii (Dot 	f''>• . 

We ttavn boor, repeatcdjy reque. Ci ng for permanent absot- pt ion ri 	
am Ri C1.o s:ir,ce th day of enrolimetit, 	the DI roctorat Assarit RI f les has taken up the case for the same 

4. 
Fortunately Mlnistry has agreec and.accordjly advertisement 

c;affle last year in 2001 for the recr(jjtrcent of 64 Medical Officr (Oou,ba CI sed) 	in ssam Ri II es. 	i I of us who are i ready 1 n the jOb 	a1.:o app.l i ed 

My ane at Cite Lime of suhffisj0j-  of 	the appiicat.j on VL •bnVE 
•;5 years. flu C I was a:,su red Ly Deputy C) I rector (Mod) sau, 

Ri fl s Chat. my aqe a I:. the time. of entry into Assarn Ri fies would 
be considered sjt -

to I opted for Asam RI flea - Otherwise I belong to OBC:,i0 thouc:jh T. failed to ntt.ntjon in my applicat.ion.  

earnest I y requesj ug you on humani tarjan ground, kindly to c:c'nsi  d e r my age so that 
I may please be allowed to appear for Ce r v 5 oi o I; h r ' 5 so 	have Co ml 	the 1 as C c ha nce. o I 

ry 1:)Otd 	Mar 2002 
Yot.irs sincerely 

0 - 

Dr. P Pt iyokuifld$ 	inql) 
Medical Officer 
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EXAMINATION NOTICE f4O 09/2002 
DATE 11-05-2002 

COMBINED MEDICAL SERVICIS EXAMINATION, 2002. 
['il P0 RTA NT 

IN ODDER TO STItEAMLtT" PROCESSING 0 AI'PI.ICATtONS, ur'gc 
HAVE DEVELOPED AN EIECrRONtCALI.Y SCAPIHABLE APPLICATION 
FORM COMMON FOR ALL THEIR EXAMIN TIONS WHICIt CAN BE 
PROCESSED 014 COMPVTtM'ItSED OMRIICI SCANING MACtItHES. 
TIllS 	At't'LtCATtON 	FORM, ALONG Wt . tt AN INFORMATION 
DROCHURE CONTAINING GENERAt, INSTIIUCTIONS FOR 	FtLI t:tc; 
UP 1 lIE t:ORM.  AN ACKNOWI)G LEEMENT C DI) AND AN ENVEtbI'E 
FOtI SENDING AF'Pt.ICA'rtOu WtIt. tIE AVAt AISLE FROM ANY. liNE 
OF TtttE 	t)ESIGNATEI) ItEM) POST 	0FICESJPOST OFFtrM!S 
'rIlltolJGIloU'I 	bitE 	COURT FlY 	AS 	1151 LIt) III 	At'PEtIDtX 	Itt 	OF 
NOTtCE AND MAY Dli PUI1CtIASED AGAIUT CASII 	PAYMENT OF 
RS. 20/- (RUPEES TWENTY ONLY). 

CANDIDATES MUST USE ONLY THE FORM SUPPLIED WITH THE 
INFORMATION BROCHURE. FORM SHOULD BE PURCHASED FROM 
POST OFFICE ONlY AND HOT EFIOM Ally OrlIER AGENCY. 1)0 1101 
USE t'IIO'IO("OPY/t5fI'1IOI)U(',Tt()u/lJ4AttlIt( )IltSCttl.Y t'rIlfIrcI) COt'Y 
OF THE FORM. rI Its WILL ENTAIl. DC.tEG I l( f-i. CACtI FORM CAN BE 
USED ONLY ONCE AND FOR ONLY ONE EXI MtNATtON. 

NOTE :IN CASE YOU HAVE AllY DIFFICULTY IN OBTAINING TIlE 
APPLICATION FORM/CENTRAL RE DUITMENT FEE STAMP 
FROM ANY OF ThE DESIGNATED HEAD POST OFFICES! 
POST OFFICES, YOU SHOULD 1MM :DIATELY CONTACT THE 
C.ONCEANED POSTMASTER OR THE UPSCs 	FORMS 
SUPPLY MONttORIllG CELL OVER PHONE NO. 011-3382366/ 
FAX NO. 011-3387310. 

The candidnion shoutd apply for examinafior only after Commtss"n' 
I40 I 11cn 	for 	Ilio 	oxorrrinatiu,i 	corrta,rrjrtçj 	tilt rficiiiisito 	information 	'1118 
been pilbtlxhert Iii the 	trewnpaperx/Lrnptn mont f-lowe, They Cl.,i.il,l 
carefully read alt tIme eligibility conditions piescrilied for the eea,rminal,r,n. 
While filling up application form, they shorild refer to the Instructtons 
given In Appendix-It of this Notice. 

LasI d.mto for receipt of conipteted mrpplicali as in UPSC is 10th June, 
2002. In rustled 	of caiidiilal:s re5irtirirj Iii rem, ole iulcas/remjionis api:iiii,ril 
in para 6 of this Notice v,tiose applications , re received by post/titsad 
post, the last date is 171h June, 2002. In case of npptications received by 
hand or courier service, bceliI of extended time will not be available, 
regardless 01 place of reiderir:o of the apple.. at. 

Cznimdidalija 	are 	adviseti 	not 	to 	wait 	fill flu: 	I: at 	tt:itir 	limit 	fri 	r,mmfmrrrit 	1111111 

spplicalionr at the earliest so that it reacties II ii UPSC in terre. The I 'SC 
will not be responsible for any postal/Courier delays and all apptics'iins 
received after tIme above prescribed fast dale sill be summarily rejedlerl. 

Candidates are advised, to read carefu iy 	specini instructioT "  
to candidates' for objective type test given In Appendia-?'! 
IncludIng the procedure regarding hIll g in the Answer Street 
of oblectivo typo tests in the Examinaton flail 

UPSC HAS A FACILITATION COUNTER f-lEA 
CANDIDATES MAY OBTAIN ANY lHFOtMATtON/CLARIFICA1 

'C' GATE OF ITS CAMEUS. 
ION 

DEUAIlt)lfIG THEIR Al'1'LtCATtON/CAfU)tD1 tubE 014 WOIIKIPIG ISV/S 
B1E1"JEEN 1000 A . M. TO 5.00 I'M. IN PERON OH OVER TEI.EPIIUNE 
NO 011-3385271/Otl-3381125 FROM THIS OUI11ER. 
CANDIDATES CAN ALSO OI3TAIN ttIFOISIIATtON ABOUT RECcIPT 
AND 	REGISTRATION 	OF 	THEIR 	APlLtCATION, VENUE 	OF 
EXAMINATION AND RESULTS ETC. ON Tl1 COMMISSION'S WEDSITE 
AT THE ADDRESS : http://www.upsc.gov.i i 

a rr bonn,,, of lie years it a can 
lie belongs to a Sctrcdule,' Casio 
Scheduled Tribe. 

a a maximum of three years in the 
of candidates belonging ti Other 

kward Ctases who are el'','tc to 
it of iecrvation Sl),)lbCdibtC io such 

F.14(2/2001-E.l(0) : Acombinod oxarnina-
lion for recruitment to the cervices and 
posts mentioned in para 2 below will be 
held by ttio Union Public Service Cominis-
sian at Agarttln, Ahmedobnd, Aizawt, 
Allohabad, Bangatoro, t3nrollly f3hopat, 
Chonnal (Madras) Chandignrh, Cuttack, 
Delhi, Oharwnr, Dispur (Guwatrati), 
Ganglok, Hyderabad, lrnphnl, llnnarjar, 
Jalpur, Jnrnnui, Jorhrrt, Koctri (Coctrin), 
Kehima, Kolkata (Calcutta), Luckrrow, 

Madural, Mumbai (Bombay), Nagpur, 
Panaji (Goa), Patna, Port Blair, Raipur, 

Sambalpur, Shiltong, Shimla, Sringar, 

Thiruvananthapurarn (Trivandrum), 

Tirtrpti, Udaipur and Vlshakhnpafnam on 
tIre 6th October, 2002 In eccorrtartco with 

fflo Ilulos published by the Ministry of 
Health & Family Wettaro (Dept. of Health) 
ii, the Gazette of India dated the 11th May, 
2002. 

The centres and the dates of holding the 

examination as mentioned above are 

liable to be changed at the discretion of 
the Commission. White every effort will be 
mado to allot the candidates to the cen-
tres of theIr cholco for oxnmination, ttio 
Coiiinileslon may, at their discretion Allot 
a dit latent centre ton canrtldrite, when Cir-
currrstances So warrant. Candidates admit-
ted to the examination will be informed of 
the time table and place or places of ex-
amination. 

Candidates should note that no request 

for change of centre will normally be 

granted. When a candidate, however, de-

sires a change in centre from the one lie 
had Indicated In his npptic5tion form for ttio 

Exatr,innllolr, ho must send a letter ad-

dressed to the Secretary, Union Public 

Sorvico Commission, giving full )ustilicaon 

as to why he desires a change in centre. 

Such requests will bb considered on mer-

its but requests received after the 10th 

July, 2002 Will not be entertained under 
any circurqstances. 

2. (a) The Services/Posts to wtrich 
recruitment Is lobe made and the approxi-
mate number of vacancies to be filled are 
given below 

Assistant Divisional Modicat 	180 
Olticer in the Railways. 
Junior Scale Posts in Indian 	28 
Ordnance Factories Health Service. 
Junior Scale Posts in Central 	98 
Health Services. 
Medical Olticors in the 	 25 
Municipal Corporation of Delhi. 

P This includes 23  vacancies reserved 
for Physically disabled persons. 

The number of vacancies is liable to altera-
tion, 

Roservallon will be nmndo for candidates 
belonging to Scheduled Casfes, Scheduled 
Tribes, Other Backward Classes and 
Physically disabled categories in respect 
of vacancies as may be flood by ttro 
Gevernmenl. 

(b) A candidate may apply for admission 

to Ihe examination in respect of any one or 
more 01 the servlcos'posts mentioned in 
para 2 (a) above. Candidates will be 
required to Indicate preferences for 
services/posts at the appropriate time. If 
a candidate wishes to be admitted for more 

than one service/post he need send in only 

one application. He will be required to pay 
the too mentioned In pare 4 below onco 
only and will not be required to pay separate 

lee for each of the sorvices/posls for which 
he applies. 

 CONDITIONS OF ELIGIBILITY: 

(I) Natiormm'.Iity 

A canth'Nls trmusf he eittier 

a Ciliai,ri ot t,n,tia, or 
it SmJlij:dt of I'hii1litt Or 
a subject ol Dtnjlan, or 

a Tibetan refugee who came over to 
India betore tIre 1st January, 1962 with 
the inteOtion Of purmnanr:rrtty e.r:Itlin(g in 
India. or 

(a) a çmorson of Indian origin wlio has 
migrated from Pakistan, Bunria, Sri 
Lanka or East Alrican Counrt,ics of 
Kenya, Uganda, Itre United rIe1uldic of 
Tanzar,ia, Zambia, Malawi, Zaire and 
Ethiopia or from Vietnam with the 
intention of permanently settling in 
India. - 

A candi ale in wtiose case a certificate of 
elmgibilit is necessary, maybe adrrrilted to 
the exannination but Ilia otter of 
inppoinnm merit may be given only after ttn 
rmr:ccss ry eti'_jifiilily ccrtiticat, his-i been 
maiimiI I turn by the Gove.rnmrmrmmit ,,t India. 

(u) Age Limit : (a) A candidate for this 
examirr tionmimI not have attained he age 
of 32 y ars as on 1st January. 2(112, ic. 
the cam mtiitate muSt have been b't'n not 
earlier liar, 'ireI J5nuary, 1970. 

(ti) 1 tii militili I iI(JO Iirmiit is ri:ltmxir to ann 

Piovidod flmal n caimitidalmi belonging 10 

categories (b), (c), (d) and (u) abvn shall 
be n person in whose tvour a certificate 
of eligibility tIas been issued by the Govern- (ii) 
mont of India. 

, a mxmaximnum of five ye'.: it a 
didate had ordinarily ocen 

NOTE It-Iho term,, ox-servicemen will apply 
to 1110 persons who mine dutinod Ins er-sum-
vicemnen In It de Er-servicemen (flni.ninriptoy-
mcnt in Civil Se rvices and Posts) Rules, 
1979, as omended from time to time. 

(ontifliJm,d 

domiciled in the SM'ln of Jamrnu P. 
Knat,mir rliirinrj lb., penio.J froin the 
hal January, 19130 to the 31st day of 
December, 1989. 

Uplo a rnaxirniiim of throe years in the 
case of Detenco Services personnel 
disabled in operalions during 
Imoalitiliss witti any tor,:lrJn country or 

in a ditiiif,n:d ares and rcleaed as it 
cnnaenpier.cn ttiCriiril. 

Upto a maximnurnm of live years in the 

case of Ex-servicemen including 

Cornrnisioned Olficers and ECOs/ 

SSCOS who have rendered at loat 
five yenir. Military Servico tin on 1st 
January, 2002 ta nd fittvii hiiimni 

released (i) on completion of 
assignnmenl (irictuding those whose 

assignnnent is due to be completed 

wiltMn one year from 1st January, 

2002) oftierwise than by way of 

dismissal or discharge on account of 

misconduct or inetticiency, or (ii) on 
account of ptmysicat disability sllribut-
at,bo to Military Service or (iii) on 
invatidmnenl. 

tiplo a mn;l mimi, mmmi of live ynunr'n In liii, 
case of LCOs/SSCOs who ti:ivii coni. 
pintted arm initial period of assignment 
of 5 years Military Service as on bat 

January, 2002 and vihoe assignment 
has been extended beyond 5 years 

in wtto:;r. 5:1:_I: INc !.titii'.lr'/ St 

Delcrmcc issues a certiticste that they 

cam, apply for civil employment and 

that they will be released on 3 monttrs 

mmolici3 on aeleclienn 1mm the date of 

receipt of ritfer (it :ihuhinlruluieimt. 

Upto a maximum of len years In lire 

case of bIid, deaf-mute and Ortho-

psedicatfy handicapped candidates. xii) TIde ad-tmoc Doclors appointed nttr 

1.10.1984 in ttrC Mirmi5try.ot Railways 
with be granted relaxation in aye to Ilia 
extent of tIme period of service ren-

dered by If-mm as ad-hoc Doctors in 
Railways, in the tiglrt of tIre Supreme 

Court's orders dated tIne 24mb, Sep. 
lemniber, 1987 on the Writ Pcliliorr 
(f-los. 822, 875, 180 & 200 of 1087 
with f-los. 370, 298 & 73 of 1987 with 
Nos. 1165, 1328, 1619, 1735, 1275, 
1457, 1007, 1034, 1263. 1294, 1327, 
1349, 1370, 1353, 1400, 1451, 1504, 
1564, 16506 1609 of 1966 and with 
lbs. 1345 of 1086) filed by some ad. 

troc Doctors of the Railways. The ad-

hoc Doctors claiming the relaxation 

in mipper age limit under this provision 

r,lmramlrl nobroil their applin:Slfrmmis for 
;irJm,ir-.';i'mmt to fhu,n ,rx;,mnorsiti,mnu thumarmrjti 
the Mimmial, y at I lsilways whir, will con 
lily that time applicants are covered by 

the orders of the Supreme Court. 

NOTE t-Candirjahusl,Obengirugtotho Sched-
uled Castes twirl tIre Sctiertutm:rf Tnibs smut 

lImO OlImer fl.ickw:mmif Cfa-.inn who arm, rml'tri 
covered umm,fer any rit1rn claij':ea of tiara 
3(u) (N) above, viz. ltioe damming writer tiro 

catettomy of Lx semvicenrme,i, persons ntonnri-
cited inllie State of J P. K, ptysicatIy liam,rii-

capped etc. will be eligible for granl of cu-
mulative age-relaxation under both the cat-
egories. 
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..iihy) tIltIrlilhil II :iiti1,. I ri.IIII,ll I IliClllIItliClit 
tilllt,,ti , lb II,,, lltIiI(ll,, 

I locitilitincill htl' lil;mlt,p (tall $1091. 
I stahtips) 

 
may t,c ot't:iii,isiJ from the pest 

r'hlir.e and afliyisrf on 1110 application lnttn 
it ibm space p'ovittisrt Illpffin. ilic Clarrip 

SIvIllIrl be 11 01  Crrrscnillr'nJ huouti 1110 issrii,iij 
Olhicis with be (hahfl cIanrp of tire post 

ollice In Such, a nranm,, ttlal this Impres. 
sio,r of thr! Cancellirhion flunk parlially over . 
'hwis on the fiblIlIlCahiCur fr,ri iheell limit villi 
III 11111 'itIll' 1 1IvlIIlI lull fun tIlIril. 11111 
illlh'l('ii9ln(,t (II trip CflIlCoIlatInmti Staltipi 
rrhmoi,l,J Imni (rhniar flInt 1tiIi,,t ri I.'l ,',IhitOh0 II,,, 
lIhilIlilictIliour of (talC fluid this h'osl (Jltic,r r,t 
lSiitO. 

Cr..rdidalos resirling abroad shroukj dcpoil 
the prcss,jhed lee In llr olhica 01 India's 
High Commissioner, Arnt)ossador or 
represcnhahive aI,mod 1,9 the case may be 
br credil to accounl hrisad 'Oit - Public 
Service Conmnhission.Examii,,tior, Føs' 
and attach the receipt willI the application 

CANDIDATES BELONGING TO SCHED-
ULED CSTES/SCI1EDULED TRIBES 
ARE Not REQUIRED TO PAY ANY FEE, 
NO FEE EXEMPTION IS, HOWEVER 
AVAILABLETO OOC CANDIDATES AND 
THEY ARE REQUIREDTO PAY THE FULL 
PRESCRIBED FEE. 

Phyricatly trandicapperi persons are 
exempted from tbrc pclymnrnl of lusO pio',idCd 
Ihey are olhrerwiso eligible for appoirrtrnenl 
to li Sbrvicos/pochS to be filled on lIre 
rCSt,lls of this Cxami,rahian on lIrn basis of 
the standards of medical lila055 for these 
Se , viccsfroshs (irrct,,hing any r.onccsSiorrr 
specifically exheurdecl to lImo physically 
tifl;t(IicappCct) A Physically lranrdiCfippCd 
cili,d,date cloturing age rclasahien/foe 

ConceSsion will t,e required by lIre 
Co.,mission lo silbrlril alongwibI, Iheir 
det.id aIrpIictjisO a ceihilied copy 
Of tire celtihicale from a Government 
140 1 'laI/MediCal l3oinrd in support of Iiis/ 
hisr 'lain, for hoing IrtYsierlIly Iuaruutir,:11 poll. 

11(111 I IIIIv/lht,ilrtl,,ti,i,1 liii miIvIul'lr,llf 

I)lOV,r,n for ago leIflyafioir/ln,.rrvclrubitiorr 
o phyrcally tsaurdicapped Calrriidat5 4-/ill be 
cenrriulolcd In be eliIIil,li, for appohr,lrnenh 
Only if Ir/r.l,u' (tlIet ilICI, hlly-.ient 

1I, ( ir , v'ttl,,'.,It tie 
aish)oinIIng alillialily. as 11,1 C.150 itray be 
may prescribe) is lound to Sahishy the 
nequirerr,en5 of physical and medical 
slancl.,ids for the concerned Setvjcs/ 
PoI- to be atlocrrleij to Phrysicrrlly 

Hanutapped candidrmles by the 
Goverr,nrCnl 

be COirsi 

any Ca, 
throur-', 
Unie,r p 
applic., 

mailed 
with the 
also v,ri 
"Comb 
Exanrtr 
before ci 
Public 
House, I 

(b) Alt 
Govern 
owned i 
Similar 
employ 

rh,,mn 	' 
aIlpIiCnl 
lIi 	ripj 
dctnil,i, 
II 01 th 

hill 
Ack-ot 
Fotr, I-I, 
050mm; 
- On Ilie 
tiIId I 

fornr 
f3rochtl 
(ISO 

111101 lIlt 

1,111 y 
it'll Oh 
bV/t'iily 
from fIn 
not tin,, 
be 11sf 

NOTE Ill-i In 	c:ofl(' 'CIcin llflrIi'i l'ilIil 
10I) (b) (v) aol (vi) will not Ire nlIIllI9'lI(Il,  I n  

lliiit (orl(fi1199i -),lC(t I bIle 
Iflclintinq ECOsiS;coa. who trio on 

ursod on their own request. 

'IOTE IV: NOIWjII(SIal(rti(ii) IIiC piovision of 
flDfl-rOlfixati0r1 ltnrtrlr parir 3 (Ii) (b) (vii) 
nh,ove, 

will be considered to be oligibin for 
nflpoinln,ent olityit he/she (nitereuChptrysicat 
CY.irflhrrahjon aS III(r (Iii tIm G 0110tntitriitt (ir 
III IlIlItlilIl, IllIttHllity, (('1 ttli' '.41911 iiiiiy liii, 
nay trilirrrl ihn) IS Iniintt to flflulSIy II" 
reqlllrnriinri,e of t)ItyIcnI ff11 rnr'rllrjri 
sInitrinitis ttti ho r.oIlc.or,lrrt ArViCn9/pn9l9 
to be .itlocaled In the physIcally handi-
capped cmirli(Inlor, by the Government. 

Savo as provldcd'nbo',o the Age-LImit 
prescribed can In no case be relaxed. 

The data of 1)1(111 accepted by the Commis. 
that Cnlercd in the Matriculation or 

Secondary School Leaving Certificate or 
in a certiticate recognised by an Indian Uni-
versily OS equivalent to Matriculation or in 
an extract (orn a RegIster 01 Matriculates 
maintained by a University which exlract 
must be Certified by the proper authority o f 
ho University or in thrr,  Higher Secondary 

or an equivalent examination cerlificate. 
These certificates are required to be sub-

mitted only fitterthe declaration of the result 
of ttte written part of the examination. 

No Other document relating to ago like horo-
scopes, Affidavits birth extracts from 
Municipal Corporation, service records and 
the like will be accepted The expression 
Matriculation/t.Iiglrcr Secondary Exanii,ra. 
lion Certitjcate in this part of the Instruction 
includes file alternative certiticate men-
tioned above. 

NOTE:1, Candidlcs stiouid nole thaI only 
the Date of  t311111 fiS recorded In ttr 
Malricutatlon/Higlier Secondary 
Examination Certiticate or an equivalent 

cvrlif,cate ason Iho date of Stlt)rr(is5ion nI 
ntpllcnllorts will fin nr.r, lt(tlilt by 1110 
( (lltl(l(i'llill SIIIII Ill) nhiii!tallu'llt tt''hIlsl 
lot Its change will be conSidøred or glnted. 

NOTE 2. Candidates should also note ttlah 
once a Data of l3iilli has been Claimed tiy 
lIli'nr 01111 tliif'- i,t In till, lnct,itls Of thu 
Comm,slon for tIre puipoce of adnmiscice 
to (Ill EXtlrntn(ton no change Will be al-
lowed subscqucrtlly (Or at any other Ex-
aminalion of Itie CommiSsion) on any 
ground what.soever. 

NOTE 3 :- THE CANDIDATE SHOULD EX- 
ERCISE DUE CARE WHILE ENTERING 

THEIR DATE OF BIRTH IN COLUMN 8 OF 'PoslrrgeSlamp(viltinfloc,sCt)e.tcCCpfed THE APPLICATION FORM, 
IF ON VERIFI- in lIeu of 'CCnfrmtI Recruitment Fee' stamp. 

CATION AT ANY SUBSEQUENT STAGE. 
ANYVARIATIONISFOUNDINTI.IEIRDATE NOIe(I)  Cahldid,ileschoulct note that the  
OF DIRTI'I FROM THE ONE ENTERED IN toe sCOt through Indian Poslt Orders, 

THEIR MATRICUITiON OR EOUIVALENT Bank. Draft, Money Order, Crossed 
EXAMINATION CERTIFICATE DISCIpLIN. Cheque, Currency notes or Treasury 
ARY ACTION WILL BE TAI<EN AGAINST Chatlarr etc. will not be .icceplcd by the 
THEM DY THE COMMISSION UNDER TItE Comnrrris5ini and such, 5ppliIui,ri9 Will 

tr 
RULES trealeri as wIthout fee rind will be r.lmrrrnrarlly 

rejected. 

Note (II) : Applic itionn not accompanied 
by tire prrncrihcd Fec (Unless remiSSion 
of Fee is claimed) shlI be summarily 
rcjecterl. 

Niote (Iii) : Fm, onCe pain Shill tint his 
0llt,l,l,' , t tOilet ally clrr.ui,,shatiCOr, (liii Carl 
tIe Ice he held In resorvo for any oIlier 
sxan)ieilion Or selection 

Niole (iv) :11 any candidate who took the 
omh,iluld Medical SnrvIcc Examination 

lrllrt ii, liØ I wkIini In nhi1ly tot n'tlllir,sloll 
0 111k ''Iflarirrahionr lie artist submit ttl 
ipplicalion SO Oslo reach the Commission's 
)flice by the prescribed date without 
vaitirit' for the results or an oIler of 
Ippoinlinent. 

5. HOW TO APPLY: 

'a) Ti' UPSC havis rhovislop0,t tn 
lppticnrlon fmrn r.otu,rion, for nIl llth, 
ranmilahion, whlehi can be proccr,sr.d on 
Ompul'rised nrscfilnr, Tf,l Cpphlcntlon 
arm nlorltjWlhfl fri InhO'ni,rflnr, flrohrun,, 
OnlrltJrillfJ 9lirmfirat Iir9tnt,l4o,,i to, filling up 
ho form, on nCknowlndqnmnu.nl caict and 
in Onvelopo for Scndiruj illi ,  fiPplicahion In 
lbbnhnnt,te from the d-sslgnntcd Head 
'oat Otlice/Poxt OIllces throliqhoUl the 

b.IlIill(ipruin,1t 
 

11 Ilimlail In Ap(tiøIr,tt_Itt i.f ('IllIell 	141 I t If) thy 1 I II' 1:1 tt,4t,jltil4 itt l// 
(11.11 tIllYllmnlIl (It Its. art,- 0 tIlliflisS 	Wt•ll 1 I ElI EY.AbituAt tON ANt) IN1 1 - 11  lily,. $01111 Shtt)l(I(j be IlIttCIl;Ir.cd 	VIEW 	EST VlLI. tIE f'Ul tt.jt,y II l(Vl 
(lCSimSliaIC(j 11051 Otlicrrs emily and SIONAL, SUBJECT TO TIIEIU SAIISFY 

,-Iny nhlint aljflflr,y 'flik form con 	lUG THE PflEScflltjFf) El.lrUllI, IIY I only 0(1CC fOnt for only time 	CObIBI I hOfI. IF • ON VEfltfl(;AI ICiH At 
lion, Candidabca 011(51 use lie ANY TIME BEFORE OR AFIEI

.b 1llh 
Ipplied with the bnbormntion WRITTEN EXAMINATION On tHIEf). 
only and they strould In no case VIEW TEST, IT IS FOUND TIIATTIIEY 00 

PhOlClcopy/IeprodtiCtiofl, NOT FULFIl. ANY OF ItIF El IGIIIII lb Y 
Icr'rlly Ptllll,mrf eel'1' nI tIm 101111. 	(l'NIrI1 lflNl'i, Il 11111 (ANlrIIr,\I 11111 '1,11111  

	

Is ell'r.trotrI..r1l1, r.rnI(lialmlo 	toll it II: EXAMIHAI ION Wtl.I. lIE CAN. 
I r.lunt,trt hi, take,, In fill up lli 	cEw- t) fly iltE COMMI,uf;n)H In bun, r.otrnclly Whiiltr filling lip 
icallnjrr form, plisar.is risfr 	Candldahm, ann regunslert to I'eisp ri'ty 
Instructions qtve,, In Appendlx 	the alteshed copim, of this folhow,ng discu. 
NotIce. Ttroc5ndidnhcs should rncnls for Submiss,on IC btro Conr,m,sen 

ip In the relevnnh places of the soon after the doclralion of the result of 
edgement Card, tI',Ir Application 	the wr,lten examInation which is likely In 
nbor (hl'rligl) and tl,e moIre 01 thi, be declared in the month of January. 2003 

on. Aflix Postage stamp 01 Rs. 31 1. Cerlllicato of Age. 
Cknewfedgementcim,

t'nm duly 2. Cerlificabeof Educational Qualification 

dgenienf card Slrould then be 3. Certificahoi 
the Special envelope 	

nsiipporlofcpaimlobe,00g ' 	Supplied 	to SChOdulod CasIo, Scheduled Tribe 
Ibormalion, Brochuin You should 	and Other Backward Classes where 

	

he name of examination viz. 	Rpphicablir. 
red 	MedIcal 	ServIces  
ltIon.2002 on the envetope 4. Cerlificate in Support of claim for age/ 	 
spalch, 	 fee concession, where applicable rrg 1110 Secretary, Uoion  

ervice Commission Dhobpur 5. Certificate in support of being physi-

5w DelhI-i 10011' cally handicapped (where applicable). 

Immediately after the dechomnllon of blue 
written results. Successful candidabes will 
be sent a dehailod ripphicahion form h'  111 C.  
Commission requirir,p additional irrhornr. 

lion lobe furrristrcd Allstcd Collins at Ilie 
above nienbioned cerlibicahec will have Ic' 
be sent to lIre Coinnmi9s or, at hhi,t ti,rr 
The originals will have to he produced at 
lire time of iflhCrviw. It any of llreii clrrirrrs 
is bound 10 be incorrect, they may rcnctc-u 
Itremsetces liable to disciplinary iicbic'rr by 
tIre Commission In terms of Rule it of tl, 
flutes for the Con,birred Medical Services 
EXaminIion, 2002, rn,punrj(,red t,rrinw 

A r:lui'li'taln, v,h,ni  11 un lain 111,101 lI'l.l:ll.,f 
by II I Coru , tilsrl1, to (1(1 IJuilby of: 
(I) obtaining support for his Candid,'tli,ue 

by any means, or 
(ii) IrTpuo'-.nn(atm o.1  no 

(III) tiruci, llirJ littpeisrrtiarinrl by aiiy fi'n' 
son, or 

submitting fabricahed documents or 
ducurricof S which have been tampered 
will,, or 

making stalemenls wlicIr are Incorrcct 
or false or suppressing material infou. 
minhion, or 

resorting 10 any other irregular or im-

proper means in connection with hi s  
Candidahure for lire examination or 

using unfair moans during the exanhi-
nelion or 

writing irrelevant matter, including ob 

scene languages or pornographic 
lrrahtr, In lire ccripb (ii), or 

misbehaving in any olher manner in 
the Oxaminahion hahl, or 
harassing or doing bodily harm 10 th e  
Shall enrployod by tIre Commission fo r 
the conduct of their examination, or 

vIolating any of the ln5fntjclions issiterl 
be CanhJinJal 	along wihbI thnir Ad,,ri. 
i',lomr Cot tillr,al 'is pSrrnlltir1g lIlnin be 
tillO) Iris nixlniinallan, or 

011empting to commit or as the case 
may be abetting the commission of at 

or any of the acts Specified in the fore. 
Rising r.lntlr.ur.-.,rnny In n'lutitloui In (Ill. 

rIoting tIlifISall linI,hn to Crillllmial pn,x-
ecuhion be liable. 

(a) to be disquillified by It,o Commis-
sion from the examination for 
whict, he Is a candidate and/or r 

(b) lobe dobfrnod Oihirer P(trm000nhly 
or for a r.poclfind pr,rlorl 

by lirri C.nr,,ilnl,rr.Iorr trout, any oxnn'I. 
flnhlon of a'rtnclton htd by lti€rni: 

by the Central Oovornmisnt tmom any 
nrnploymOnl under 111cm: and 
(c) If he lv nlrisndy In itorvlco ur'ctnn 

Govomn,rrtrnt In dtaclphhnnry acllxu 
linden the approprIate rules. 

Providad that no pennhly under this mutt 
cb,nit be Imoosod except abler. 

(Itt) EducatIonal QUalIficatIon 

Foradmission lo Ihie examinOtion 0 Candi-
date Should have passed 1110 Writlen and 
praclicah parts 01 the final MOBS. Ex-
aminatien. 

NOTE.1: A cnnnliil,-rtt, who Ilns ahIpealect 
or has yet to appear At 1110 limit M.Il.U.S. 
Examination may also apply. Such candi-
dates Will be admitled to the examin3hion 
if Ohherwise eligible but the admission would 
be deemed to be provisional and auhjech 
to caircellation, II they do not proititr.ii proof 
Of having passed 1110 wrilten and practical 
part of the final M.B.B.S. Examinationalong 
with the delailect applicalion which Will be 
required to be submitted to the Commit-
don by the Candidates who quality on the 
result of the Writlon part of the examine-
lion. 

NOTE-,. : A candictato who liar. yol ID 
Ceflrmpleho the cerripulriory rotating Intern-
ShIp Is educationally eligible br ildmlssloii 
to Iho exominirl or, but on selection he Will 
be appoinlod only altor he has completed 
the compulsory relating InternshIp. 

4, FEE A candidate seeking admission to 
exomintjon must pay to the CommIssion 
o tee of Rs. 100.00 (Rupees One hundred 

InOlciatos whetlror already in 
lent Service or Government 
dustriab underlabcings 01 other 
srganlsotions or in private 
ent Should Silbnrit Itreir 
as direch to the CorirrilisSion It 
idaho forwards his applicalion 
is employer and it reactres the 
lic Service Commission late. the 
)n. ever, if submitted to the 
betore the Closing date. Will not 

Persons )ilready In Government service, 
WImelhiu;r in a penmnne,rh or tfrrripnmnry 
r.trtu: - ly m n". VIl)ul.:Ir(iiflil ItmitlIlyiflit 
(ill ii., 11 . 1 11 r.il'til,ib fir tInily InlnuJ IlillllrlyCeS 
or tIrr,r serving Under lIre Public 
Enlcrr,,iss are however, required to subrr,iI 
arm torI':; Itrkmnq llrah hlrey h-'rin informed In 
wlilhiliu!a.,Iu1.rI,br,bfltl,,,,,lI,11.u1 Ilutil 
hey 11;wn atiplied tot Ibm Evan,,lnatiom, 

CandptJnlés Stlould note that in case a 
C0n1nruflirrlion is received from their 
employer by the Cemnrission wittilrotdinq 
PCrmissior to the CfltlrbirJ,,lcr, applying for/ 
appearing at the exrilnlnafiolr ItrIr 
Pple.iilo, shall be rcjecledcandidotur0 

shhh t,r irjblo to be cancelled. 

NOTE 1: i'/ihILE FILLING IN HIS APPLI-
CATION FORM, THE CANDIDATES 
SHOULD Af)EFULLY DECII.E ;.P3OUT 
HIS Cl IQlE FOR THE CEN1 Ht. MORE 
TIIAN ONE APPLICATION FROM A CAN-
DIDATE GVING DtrFEflEwT CENTRES 
WILL NOTIBE ACCEPTED IN ANY CASE, 
EVEN IF  A CANDIDATE SENDS MODE 
1 HAN ON COMPLE1 ED At'PI.ICATION 
THE Colt lhSSlON WILL ACCIEt'r ONLY 
ONE APP' ICATION AT 111011 fJISCRE. 
TION t,D THE COMMISSI ON'S DECI-
SION In TI1IE MATTER SIIALL 13E l'INAL. 

NOTE 2 : SINCE TIIESE APPLICATtON 
FORt,,:; A IC 10 RE PR()cE,çEt) III A 
COMPI It fl1lsf;f) SYSTEM, t)UE 1;AltE 
SI lOijil) tE lAl<EII BY it IfE CAfIDI. 
DATES tO FILL UP THEIR APPLICATION 

FORM CORECTLY INCOMPLEIE OR 
OEFECTIV1E APPLICATIONS SHALL BE 
SUMMARILY DEJECTED. 110 fiE('RE-
Sf?fIAl DII on CoIbllb;Sp'I)flljtryt(;f: 
IlLEGAl Il)Il'G SUCI I IhCJfjCi ION SI lAt.L 
BE ENTERtAINED UNDER ANY CIRCUM-
STANCES.CANDIDATES ARE NOT RE. 
OUIRED TO SUBMIT ALONGWITI.l TIIEIR 
APPLICA'rlbNS ANY CERTIFICATES IN 
SUPPOpyTOtr.TbtEtfl CLAIMS REGARD. 
INS AGE, EOIJCATIONAL OUAI,IFICA. 
TIONs, ';ClIIlr)lJIpt) CAS1F7,/SCI rn- o. 
ULBO 1 ltfiLIgfQrItpIi FIACICWAr)f) 
CLA3SlsIANo PIhYSICALty ItANtIl-
CAPPED EEC. THE CANDIDATES APPLY. 
ING FOIl 'IfEIE EXAMINATION CIIOULD 
ENSUIllE litlAl' THEY FULFIL ALL TIlE 
ELIGIBILITY CO14DITIONS FOR ADMIS-
SION TO Tilts EXAMINATION. Tb 15111 AD-
MISSION AT ALL THE STAGES OF EX-
AMINATIOS) FOR WHICH THEY AI1EAD- 

.:. 
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) giving the candidate an opportunity of 

J making such representation, in writing 
as he may wish to make in that behalf; 
and 

(ü) taking the representation, it any, sub-
mitted by the candidato within the 
period allowed to him into consider-
at ott, 

6. LAST DATE FOR RECEIPT OF APPLI-
CAllOUS 

(1) The completed application form niust 
macli the Socratary, Union Public Seivico 
Commimisslon, Otmolpur f-louse, Now Iloltri 
10011 on or below 10th June, 2002. 

(ii) In respect of applications rocoivod only 
bypot (by post/speod post) from file can-
duilillas tishiIii ig oil Asrrin, Moghmahityn, 
Arunachat Pradesh, Mizoram, Manipur, 
Wagoland, Tripura, Sikkim, Jammu & Kash-
mir, Lahaul and Spiti District and Pangi Sub-
Division of Chamba District of t -tcrnachat 
Pmadesti, Andtmninn and Nicobar Islands or 
iakshadwoep or abroad, the test data for 
receipt of applicatiomrs is 17th June, 2002. 
The benefit of extended time will be Ovail-
ablo only in respect of applications received 
by posfispeed post from tIme ahovo Inert. 
toned nreaIromjions. In the case of appli-

cat ions received by hand or through cou-
rier service, twnefit of extended time will 
not be available regardless of the place of 
residence of the applicant. 

Candidates who are claiming the benolit 
of extended time should clearly indicate in 
column 13 (II) of the application form, flits 
area code of the particular area or region 
(e.g. Assam, Meghataya, J&K etc.) where 
they are residing. In case they fail to do so, 
the benefit 01 extended time will not be al-
lowed to ffmom. 

NOTE t : Candidates ihomilit clearly note 
that the Commission will In no case be to-
sponsiblo for non-receipt of their ap0ca-
tien or any delay in receipt thereof on any 
account whatsoever. No application me-

cowed alter the prescribeØ fast date will be 
entertained under any circumstances and 

all the late applications will be summarily 

mejected.They should therefore, ensure that 
their applications reach the Commi-

ssions 0th ice on or before the prescribed 
laf date. 

NOTE Ii: Candidates can also deliver their 
Opplicalions personally at the Commission's 
counter against proper acknowledgement. 
The Commission will not be responsible for 
the applications delivered to any other func-
tionary of the Commission. 

NOTE itt Applications received through 
Couriers or Courier Services 01 any lypo 
sliallj,e treated as fraying boon rocoivod 
"Dy hand" at the Commission's Counter. 

7, ACKNOWLEDGEMENT OF APPLtCA. 
TtON: 

twirmediatoty on receipt of an application 
fmormm a candidate, tho Acknowledgement 
Card submitted by him atongwilli the appli-
cation form will be despatched to tmim by 
the Commission's office duly stamped in 
token of receipt of his Application, If a can-
didate does not receive the Acknow-
ledgement Card within 30 days, he should 
81 once contact the Commission by quoting 
his Application Form No. (8-digit) and name 
& year of examination. Candidates deliver. 

iirg the application form in person at the 
Commission's Counter will be issued Ac-
knowledgement Card at the Counter itself. 

The mere fact that a candidate's apphica. 
lion has been acknowledged by the Com-
mission doos not mean that his candida 
late for the Oxaminat ion has boon accepted 
by the Commission, Candidales will te in-
harmed at the earliest possible about their 
admission to the examination or rejection 
of their applicaiton. 

8. CORRESPONDENCE WITI'I COMMtS-
S ION: 

The Commissionwill net enter into any 
coriosponmlonce with the candidates about 
their candidature except In ltio fotlowing 
cases: 

(i) Every candidate for this examination 
will be intormod at ttio'onli&t possi-
ble data of tIre result of tile ciliphica. 
flee. Admission comtitic'alox, lrmdicallrmg 
the Roll Nos. and contra will be issued 
to thecandidates who are admilled 

to tho examination, The admission 
cent ificale will boar the photograph of 
the candidahe. 
if a candictale does riot' ni:ceivo his 
admission Corliticdmto or any other 
communication regarding his candi-
rtatumo for the nxilntinntiomi one montft 
Immitoto tile corliiiiai)ciimli1fll of mliii en-
lilllimiittioii, tic itimitilit (ii oit,;ii cimiitiirt 
thu Corriimvir,itimt, Dim mlicmt1il of minIm 
a eonimiiunlcitlion, Admir-,nion Crhihi-
cola or a dimplicale copy mliemmsol will 
him lijiriJ to 1ho ilijmmmilti),l i:;tri(jij;ili5 
Imitism Imialioir in this meijarrt ciii also to 
olilmirmed trorai the Facilil:mliori Coun-
ter located in the Comnmissitsns riltice 
mttter in hinn;on on over phone Not, 
()ll -3:111527 h/art -:t:tn it:''.'. In c;,m 
no Comumufljcaliomi is mcet'ied In the 
Conimnission's otlice from Ole candi-
date regarding non-receipt of 
his admission cerlificrmhs atleash 3 
weeks helene the oxamiflation he 
fiimmistll will tvr solely rostiorisiblo for 

non-receipt of his admriission cemlihi-
cafe. No candidate will ordinarily be 
allowed to take tIme Oxtlmimial ion on-
tess tie holds a cetlitictmbi t.l aifrnis-
skw for the Cxamirnahinq'r On tin no' 

ceipf of Admission Cerbiticuile, candi-
dates should cfieck it carefully and 
bring discropency/onros it army, to the 

nolice of UPSC iinniediately. 
The more fact Ihal a Coililucimle of ad-
nrissioni to the Exarniinalion has been 
isstmod 10 a candidale, will not imply 
that his candidalure has been tinalty 

cleared, by the Commission or that 
entries made by the cahctitlaio in his 
applicalion for Ihe exanhiiemlion have 
been accepted by the Comr:iriztsmon as 
frito anct correct. Canrliit;il' may note 
11011 ttics Crimrmniisloa l;il iii) tbi vOn-

ticalionoh ohigihililycondjlimjns eta can-
didale, with roteronce to original docu-
nments, only alter the candidalo has 
qualified for inlerviow for Prirsonabily 
Test on the resulls of the V/ritten Es-

armiirmulion Unless candicimiluro is for-
rnctlly conihirmed by the Commission, 
it contmrri.mes to be provisional. The do-
cisiomi of the Commission as lathe eli-
gibility or alhorwise of a candidate for 
artmissiomm Ia the E earniiriiitror, ntirill be  
final. Canrjidafes should flats that the 
name in the Admission Certihjcate in 
somnme cases, may be abbreviated due 
to lecfinic'af reasons, 

hi the evenl of a candidOle receiving 
none thin one adinissiomi certiticale 
from the Conmmission, he should use 
only one of bbiese admission coilihi-
color, fir iilihin'ziriig in flits Oxaimminirl-
tion and return lImo OIlier(s) to the 
Commission Olhce, 

A camididale must see that communi 
callous sent to him of tilp address 
Shared in his application are redi-
rec(ed, it necessary. Change in ad-

dress sbiouldbe commumricaludto lImo 
Corrimission at the earliest opporfu' 
nily. Allhmougfm lIce Commission make 
every ehlort 10 lake account of such 
changes, they cannot accept any no-
Sponsilsilily in the matter. 
It a candidale receives an admission 

cartihicale in rest,ecf of some olher 
candidale on account of processing 
error, lhosamo shouldbe irrimectialely 
relurnerJ lottie Cornimmiissic,ii v/ill, are-
quest to issue the correct AC. Candi-
dates may note that they will not be 
allowed to take tIme examination on the 
Stremughti of an admission cerhibicaho 
iSsuertin respect oh :mnolhci c;jmididtilo. 

IMPORTANT : ALL. COMMUNICATIONS 
TO THE COMMISSION SIIOULO 
INVARIABLY CONTAIN THE FOLLOWING 
PARTICULARS. 

NAME AND YEAR OF THE EXAMINA-
TION. 

AIPLICA1- ION FORM NUMBER (8-
digil) 

11011. NUMBER (IF RECEIVED) 

NAME OF CANDIDATE (IN FULL AND 
IN BLOCK LETTERS) 

S. (OMPIETE POSTAL ADDRESS AS 
(3lVt:Iul IN THE At n lnl_ICATIOI ,b, 

N.B. : (i) COf1MUIJICATION HOT CON. 
TAINING THE ABOVE PARTICULABS 

MAY NT OE ATTENDED TO. 

N.E.: lii I IF A LETTER/COMMUNICATION 
IS REClVED FROM A CANDIDATE AF-
TER Al, EXAMINATION HAS BEEN FIELD 
AND IT OES NOT GIVE HIS FULL NAME 
AND B tL NUMBER, IT WILL DE IG. 
NOREP AND NO ACTtON Whit, BE l'Al(EN 
lb IL I'll .  )tl. 

Ut), () CAnll1lflA't'bS 51 101)1.11 AlSO 
NOTE I UV/N'I I LIII At'PLICAIIOIt FOO-IM 
I4Ut•4t:tb- 11 (8 DIGIT) FOR FUTURE REF. 
IRITI.tC C. 

9. 10; fluing c0nn.i;tcsned en rlimmsh thin vacan-
cies ue erved for them, the physically dis-
ablodpi nsonnsshouldhavedisahihityobForty 
per cirnr 00 - a,) or muiomo. I Iniwc'visr to cli can-
ctiibuhii hall liii ;utliiincimt bit Iniuuil one of 
lUcre of lie tollowimngphysicat requiremants/ 
abilities which may be necessary for per-
tonmnmlg Ilie dulies in the concorned Ser-
vices/P sls 
Code 	PhysIcal Requtnomernfs 
F 	I. V/rink pertonmnmecj by nn:inipulafing 

(wilhi Finmyans) 

PP 2. Wonkperformedbypulling&push. 
log 	- 

L 	3. WOrk pemferrined by billing 
KC 4. Work pomlormeoct by krrilellng and 

crouching 
13 	5. Work peifonmed by booting 
S 	6. Work pemtonmed by silling (On 

bemich or clnair) 

SI 7. Woik performed by stinieling 
iN 8. V1onk perlonmned by wait iirg 
SE 9. V'/onk peilonnred by sei/ug 
It 	to V/onkpertorfliodbytnearmp3/speak. 

rig 

11W 11. Wonk pc'rlormed by reading and 
within0. 

Ttr hiimnchonratciassiticOtionmnitmnsir essosfmatt 
fin, nuts or nrrome Of thus  tolIo'nirutt. 1;t tu i5tonb 
will bIt' riilu,incsm,irjnnbo of thin Cn,iflb;'niio,i Sri,-
yice/Pots 

FUNCTIONAL CLASSIFIC/.ION 
Code 	Functions 
EL I. both togs altoched but' - I arms 
BA 2. both arms aftedled 

impaired mu. 'ni 

wcaknes uI grip. 
t3LA 3. bolbn legs and bohh arms altected. 
OL 4. One leg abtecled (Ron L) 

a. impaired reach 
bc vioakntsob of grip 
C. tIttIXIC 

OA 5. one arm allected (Ron L).- do - 
BH 6. slilt back and hips (cannot sit or 

sloop). 

MW 7. muscular weakness and limited 
physical endurance. 

B 	8. the blind 
PB 9. Paulially tdind 
1) 	10, thins iS_sit 
PD II. pouhirilly deaf, 

10.WITIIDRAWAI OF APPLtCATtONS 
NO REQuEST FOR WITHDRt' '/AL OF 
CANDIDATURE RECEIVED I thOM A 
CAIIDIRATE Afl'Eii I IC I hAS SlJFtMlrICo 
HIS APPLICATtOF.t WILL BE EUlER-
TAINED UNDER ANY CIRCUMSTANCES 

11. SCIhEME OF EXAMINATtOU: 

(I) The c'xamninsition will comprise - 

(a)WRlflEli EXAIiIINATtOI4 : The candi-
dates will take the examinalion in the fol-
lowing two papers each of two hours dura-
lion Cacti camnyimig a maximmj':r of 200 
marks. The qrmestions in both the papers 
will be so designied as to give blat lollowing 
woighilagir to dillenent subjects. 

Paper t (Code No. I) 	Weightage 
(i) 	Gc'nmnal Medicine including 	60% 

Caudiology, Neunoloy, 

Demnmahology and Psychiatry 

Si.mncjcny imrcluitiny E.N.T, 	40% 
0111111 SiIinoIogy, Inaurnahotig, 
amrii Omhhmopaodicss 

Paper II (Code No, 2) 

(i) 	l'zieclialmics 	 20% 

Of Gynaccofogy and Obstetrics 40% 

(tim) 	l'nmrvisnrtive, Sociat and 

Cainmuiiiiitiny Mn,'ijicinue 

PusmonIity Test of candi.  
dales who quality in 
bhttt wi bhtsn; ontirntltiathij;i, 	200 iminmkts 
'I Iii, uii)ii,iiuitmhiijri in bolt, the , aauins 
will be Comniplelety of objmschivO (timId' 
fipic choice anSwer) type. The ques 

lion papers (Test Booklets) will be sot 
in English only, 

(III) Candidahes mush virile the papers in 
their own hand, In no circumslances 
will they be allowed the help of scribe 
to wnilo answers for them. 

(tV) lIne Crinirriision have dtiscrtnlicun to 
tin qci,mhthyinrj iinamks for Ibm) nairnulitna-
Ibm. 

(V) Clininlitintiss a mu not pornniilent to iJSnj 
calub,-mlors for OnSwOning oblrschive 
lypo papers (Test BoCktct). They 
thin,iilui nOb, thinsushorn, hnini'j thin Carrie 
inr'Ji, file Ex'anniirmalion I frill. 

PersonalityTest 

The interview for Personalily TeI will he 
inlorunioni Ins r.rrrvn, sic it Ciipiltmniusnil In II ut 
v/mihhi,ini i,xrimunlmnrmhiort for Iestinurj Ihie G'sronal 
Knowledge and Obility of the candidates in 
the fields of their academic study and also 
in the nalure of a per$onwlihy test to as 
sess the candidate's intellechuaf curiosity, 
Critical powers of riscimilalion, halnce of 
judrjemenf and alenlnicros 01 mind, OfSiIihy 
for social cobmosion, infegrily of ctuaracler, 
bnitialive and capabiliry for beacforsbnip. 

Medical eanmlnatlon of candIdates 
All candirlrnlos who qiialily for ponntonm:uhily 
Inst on 1110  baeir  Of rCulf of wnilbnrrn print 
of file exaniniminhion shall be required to 
undergo physical/medical examinrruhioni (irr 
two parts) by the Minislny of Heallfr and 
Family weltare. A candicote who is bounnd 

not to satisty the requirements of physicnl/ 
medical eraminahion will not be appointed. 

The form and manner of cornrnunica 
tion of the reuII of the examination to indi-
vidual candidafes shall be decided by Ibm 
Commission in their discretion and the 
Connnmssion will not enter i n to connespon-
nbence v,ilh lbrem mnsrjrmnding the nesitib. 

Sn ibijn;cI to r>tf iii r rluovi'bninis '.onl.'uiruitrt 
In fIlls I lotiuse, shJCC'it'.,'ftjI c;riniitid;iIn5 'aill Lii 

considered lot appoinilnncnf on the basis 
of fhie order of merit assigned to them by 
tIre Commission and preferences ex 
pressed by them for various pools. 

14, Success In the examInation confers 
no right to appointment unless Govern-

merit are sahlslied alter such enquiry as 
may be consIdered necessary that the 
candidate havIng regard to his cfrarac-
ten and Dnt ecedemifs is 5IJIthbe In nil re-
spmii-,ts for appoIntment to flin ServIce, 
The appoIntment will be further Subject 
to the candidaho, satisfying the appoInt-
Ing authority of his having satisfacto-
rily completed the compulsory rotating 
hnternshlp, 

15. A candid,-ile musI be in good mental 
and bodily brealthn and free from any physi-
cal defeu:l likely to iriIenlrc wilhi the cti-
charge of Ink dijlies a s  tint olticu.-n Of hht 
Service. A candidate who alter such phrysi' 
cal examinabion its Govenmimnenl or the rip 
pointing aultionily, as the case may b s, ma',' 
prescribe, is lound not to sahisly lbicse me' 
quireneenlc will not be appointed. 
16. No person - 

who has onlered i n to or conlrached a 
niarutunga wibhn a penson fnaving e spouso 
living; on 

who having a spouse living has enborod 
into or conbracfisd a nrrarniage with any per-
son shII be eligible for appoirilmenh of ser-
vice; provided that the Central Government 
may if salnshied that such manniagh is per-
missuble Under the p'ensonal law applicable 
to Such person and Ibm OIlmen parly in thin 
nniamniuigo amid thaws are mIter gni>uniuls br 
so doing eeempt any person from the op. 
erafion of bIns rule. 

17. Candidates muOl wrile the papers in 
Ihienr own hand. In no circumstanceS will 
hwy he allowisrt 11w help at 0 Scribe to v,nile 

11w answer for thrumni, 
18. lIne Commrtissirsn hisive discretion to fix 
quahibying marks for the isxarninahioni. 

19. Errol particulars robrmlin'j to the Services 
to which meeruilnimemrl is being made thnrougbu 
th i s examianhion, Instructions for filling up 
the applicationn borrn, Iidh of I'tuuad PoI 01-
hici)/I'ot Olhii:irs vil cut ut'sc uihiPtiCuihiuin 
tonuni ani, avumliurhilo zrn:rI 5tiecimI Inuslruclioums 
to Catndid4mtes Ion objective type leslx are 
given in Appendices. -I, II, III and IV res-
poetivOly. 

M . P. Slngbm 
Deputy Sccrcfary 

-, -UnIon-i P,ubfic Service .cpmnnuisgion 

( 
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_i9LQLaQQ. 

Dr. 	an ch. 

_vs - 

bhicm of India & Crc. 

_jflci_ 

I N TiL ITTILL OF 

Written statei:erit sub:tted by 

the respondents. 

The respondents beg to subt writ teri stat eLntS 

as follows :- 

That with reference to staterJent L]ade in para - 

1 to 3 f the O.A. b"n re sr)ondents geb to offer no coi:::ents 

being Eatter of record. 

That with regard to pra - 4.1 to 4.61  the 

resporcents beg to offer no co.ents being Datters of 

record. 

That with regard to para - 4-7 of O.A., the 

xspondents beg to state that Lrectorte Uneral Assa1 

fles Sbillong writ ten a letter to linA dated 17 ir, 

1998 to regularise 07 ad-hoc Dedicdofficers including 

the applicant Ofl QUS cadre. On getting no reply once 

again flirectorate Genera]. J.ssaE i-ti.fles written a letter 

to 1,LA dated 05 Ju,200 to regularization of the 

c'ontd.. 4-2 



iedicJ- officer on ad-hoc basis serving in the AssVX 

ltfles. .tiut IliA vide their letter dated 19 Jue2000 

has turned down this proposal. 

A true topy of this dte letter dated 17 flar'1998 

is attached as AneXUre - 

A true copy of this  Dte letter dated 06 Jube 1 200 

is attached as Annexure - II 

A true c•py of MIA letter dated 19 June'2000 is 

Attached as Annexure - III. 

Li.. 	That with regard to pax'a - 	za Lf.8 & 4.91 the 

respondents beg to ffer no conents being factual 

That witin regard to para - 4.1 0 1 the respondents 

beg to state that t1le case taken up jjith ihiA 	rigwiti 

ether ad-hOc idic1l officers as already stated in 

para - Lj above. 

That jjt1i regard to para - 1+.11, the respondents 

beg to state that responsibility for the selection of 

medical orficers in 	SF,IT1k and sam Riles 

for tiie year 2000 - 2001 was assigned to i)ircctOr 

General lTD Police by MIIA vide their letter dated 

05 Septs 2000. In the enclosed seIre for coa:on 

recruitment of iedical officers, in para - 4 the 

are lit has been prescribed by the Govt for 

recuitment of medical officer. 

A true copy of the Scheie dated 05 	t'200 I 

Att&Lced as Annexure - IV. 

" 
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That accordin1y the 1,br~ber Secretary 1ëdical 

Orricers Selection ioarci released the advertiseient givin 

all relevant details Under heading age liiit of this 

advertisement, the crucial date to calculate th 	age 

was fixed on 17 Aue2001. In response to tle advertisement 

applicant applied as uentioned in his application is 

01 Feb '1966  and in column No-8 of the applicatiri, 

applicant was asked It  Do you belong to Scheduled Cast! 

Scheduled Tribe /OiC ". The applicant replied 'INC)" i.e. 

Generl category. 

A true copy of a- plication is attached as 

Innexure - V. 

That applicant in para - 
13 (c) of his applicatiDri 

holding permanent/teLiporary pest" replied 

"Ad-hoc I3asiq " which is also coifirrc1  by the Gol IS 

I 	 Ratheê, Dy. Director (I'iedical) Assam RLfies. 

A true copy of Colonel HS Rathee is attached as 

Arrnexure - VI. 

That Director flener.,1 Assam &fles int±jüated in 

Para - L. Mriexure VI above that applicant was an 0130 

candidate and recomuended his case for relaxation in 

age on Jai this ground. 

That in v]iew of that facts L:entioned above 

applicant was found over age by 5 years 6 i:onths and 

160,ays On crucial date i,e. 17 Augt2001. 

contd.....p/Li. 
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That even if he is considered as OBC candidates 

(Though no OG certificate subnttec1 by individual) pz,,  e 

relax.ti'on fr 3 years could be granted to nim but 

he was over age by 5 years 6 :onths and 16 days m 

crucial date. 
\ 

That to seek clarification, whether ad-hoc eloyees 

were eligible to get relaxation in age as applicable 5 

years relaxtion to Govt servants, the matter was referred 

to MdA vide letter dated 12 Aprt2002. MiA has replied 

that a'e relaxation as Govt Servant is adssible to 

regular Govt. Employees and not to those working on 

a-hoc/contract/sIwrt term basis. As such the medical 

officers working in Assam tles on ad-hoc/contract 

basis are to entitled to get age relaxation as Govt 

servant for appearing in I.LS3 (CPOs)2000-2001. 

A true copy of letter dated 12 Apxi2002 IS 

attached as Armexure - VII. 

A true copy of reply given by MHA date 18 Apr 

2002 is attached as Annexure - VIII. 

7. 	That with regard to para 4.12 2  the respondents 

bec to offer no coents being iatter of record. 

con td....P/5 
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8. 	ihat with regard to papa - .13 tile respondents 

IJegs to state that since age relaxation has not been 

granted by LiiJ. so  he was not clled for interview and 

since by order dated 15  Ju1i2002 the iioni'le TribunI 

directed the respondents to allow te applicant to 

aDpear in the interview for selection of :ìeclical 

officer, O it has been 	cided to allow hixi to appear 

in the interview if any interview is held within snort 

period. 

90 	That with regard to para - 4.14 to 4.18,  the 

respondents begs to offer no coients being matter of 

record ar1 factu1. 

10. 	That witi regards to para - 5.1 to 5.10, the 

tespondents begs to offer no cornents as same EIreP.dy 

been replied in irecedina partgraphs. 

YE RI F I C TI ON 
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yE RI F I CA 	ON. 

I, hrj 	 p re sen tly 

woridng as j 	 Ycht,)ibJO64be duly authorised 

and competent t sign this verificatiz?n, do hereby 

solemnly affirm and declare tht the statements made in 

para 	 are true to 

nyknowlede and belief, these made in para, 

are true tD kq information derived there 

from and rest are my humole subrission, I have not 

5U;Pressed any material facts. 

And I sian this rification on 	th 	day 

of 	•2002. 

Ee.z'~ 
Declrant. 
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Tele No. 705550 	 REGISTERED  

Sharat Sarkar 
Govt of India 
Grih Mantralayd 
Ministry of Home Affairs 
f4ahanideshalaYa ASSam Rifles 
Directorate General Assam Rif lea 
-Shillong-793011 

I,, 14015/1_97/Williflg(M0)/l(A) 17- mar 98 

The Under Secretary to the 
• Govt of India 

MiniF 	Of Health & Family t'ielfare 
(s:I) 
New Delhi 

APPLICATIONS FOR RECRUITMENTAS  
MEDICAL 	 CC HS*),,.-.- FO IJ  
ASSAM RIFL ES  

Sir e  

14 	
I am directed to forward herewith the applications 

received from the fooWlflg Medical Officers on adhoc/contract 

basis who are willinq to serve perrflaflantlY in AS8afll Rifles as 

Medicial Officers Grade of central Health Service :- 

Dr ankarThlUkdar,M 0 (C0ntr3ct)  
DrU4r9) Sbashi Malra,MO(AdhOC) 

Dr 3ashab. 0h.Sh,M0(Adh0C) 

Dr PAK singh 1  MO ( Adhoc) 

(0) 	Dr nappaditya S0rfl,M0(AdhOC) 

() 	Dr Ksh !toshn Singh,MO(COfltrt) 

(g) 	Dr(MS) 
Jaba ckrabQrty,M0(10C) 

2. 	Ministry is requested to consider the matter syrathe 
tically as this Force ia runninq with an accute shortage of 
Medical Officerso 

3o 	An early action is highly solicited. 

Your$ faithfully, 

R S Dhttll ) 
col 

-< Deputy Director(A) 

En1 2 AS above 	 for Director General Assam Rifles 

I - 

• 	1::? 
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lela No 	705095 

I. 14 01 5/8-78/Appt/MO/M...]. 

- 	I - 

Exu'P. 

iJJLtULP 	 -. 

Bharat Sarkar 
r;overnmnt of India 
Grih Mantraleya 
Ministry of home Affairs 
flahianideahaleya Aseern Fif1es 
Iiirectorote General Asarn fliflea 
Shillong.. 793011 

Jun 2000 

The tinder 5ecretary to the. 
'vrnnerit of India 
ini try of Home Affairs 

(P era-i) 
w in1h. 110001 

1ifU.jfi_Of_ 
AN_kStH 

Sir, 

1., 	I m directed to refer to the dicussjon btitween Specit1 
Sacretery (15P) and Director General; Assam fliflee regarding 
regularisation of Medical Officere on adhoc basis servinq in 
Assam Rifj.ra, 

2. 	I am also directed to forward the full particulars of 
the Adi-hoc Medical Officers serving in AssaIn Pifles at Appendix 
'A' and to. request Ministry to accord sanction on the oubject 
at the earliest. 

Encle : 	LMtm&t) 

NOD 

Copy_to:- 

Liaison Officer 
Ministry of Home Affairs 
Government of India 
Liaison Office Asasm Rif1ø 
Room No 171, North Block 
New Delhi- 01 

Yours ai hfully, 

( P S R bee ) 
Colonel 

Deputy Director (Medical) 
for Director General Assam Rifles 

- You are requested to liaise with 
the concerned Ministry and accord 
sanction at the earliest, 

MS_BRANCH (Internal 
	

for info p1ase. 



Al 
FULL 	P 	TJULM5 	OF 	THE PIHCC MEDICAL OFF 1E 

Lte of 
- 

D9te of 	'I Uuelificticr I 	Cgte 
P,fl±nt  

1.- Dr P Arun 	Kuner Sirgh 5-026 30-01-95 i5 erera1 

Dr (r) 	SharrnilE V Swer 16-11-66 29-06-95 51 

3_--  Dr (lrs) 	T N 	Khnching 08-02-62 30-06-95 MB15 ST 

4_. Dr Priya Kum 	S.ingh 0101-60 11-0795 I1EIi5 General 

5. Dr Kh Dinibala Pevi 01-02-63 12-07-95 General 

6.__ Dr Khorendra Sinqh 01.[33-66 26-07-95 !'TS General 

7. Dr Ajit 	Kr- 	ore 20-01-67 04-08-95 MES General 

- Dr Angam C 02-0363 22-11-95 I3LS 5T 

9- Dr Songkhor,arn t"innqel 26-0270 24-04-96 51 

10, Dr Ch Sleo Mo 2266 4 25-04-96 BE5 51 

Dr Arindaw 	L'ut-t 30-1069 06-0596 M Tl B F General 

Dr Debessr Chkraborty 05-11-70 30-05-96 1fl5 General 
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L.ua1iT1C2t0fl 
I 	Prks  

te 	f 	t Date of 

I / 	- irthI8pp0tmt_ l_ - 

- 

7_D1-6T 2OB 9 6 MBh 5 nerl 

Pr 	(rs) 	Jba 
- chkraborty 	(Rjuru) 

28OB-96 FS enerel 

Dr 	asah 	hOEh 
140169 

/ 
E7-0971 28_0B96 BS 5C 

D 	Snk 	Chañ'da 

20_12.69 iO_1O96 
- Sc 

Utpal Ds 

62- 

. . 9 
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ND.1.4028/24/99-Pers.lI 
Government of India 

Ministry of Home Affairs 
0 

New Delhi, the 	I9t1 -1 \JuI.2000 

To 

The Director General, 
Assam Rifles, 
Shillong. 

Sbject: 	Regularisation of ad -to -c Medical Officers in 
Assam Rifles. 

Sir, 

I 	ar 
I. 14015/B-78/Appt 
subject mntioned 
to regularise the 

Assam Rifles. 

1. .:ected 	to 	r e f e r 	to 	y o u r 	letter 	No. 
./MO/M.I d a t e d 6 t h June, 	2000 on 	t h e 
above and to say that it is not possible 

77  services of the ad-hoc Medical Officers 

0 

*( 	JUi 
'\ \ 

N 	 I 

Yours faithfully, 

( S- T3aksena 
) 

Desk Officer 

/\Q 



NEXUR 

(nvciniicnt t)( Iiidia/I3haral. 	rIar 

\liIliM(lv of I h,inc j\ItaiisI(riti 	ta,itraIav;i 

IcW I )clhi (lie 5 Septcnibcr. 200() 

• The Director General. 
1"

\'•  

( otupkx, 

• New J.)vlltI. 	 I  

Subject: Constitution of •M.ethcal Oihcer Sclectit,nJ3oard for recruitment of Medical 

Ofliws In ( Rfl, U'l, H 	 1 LtiLj 2 1_ 

am (I:cctcd to say that the (eniral (ovciiinieii( have (lCCi(IC(I lo constitute a 

Medical Officers Selection l3naid fbi the vcai-20( )fl-2( )()l for making direct recruit mciii to 

(lie post of Medical ( )llicci (i\sstt. (otudi. Ievt:I) in ( PII, 1351. FJl) Assamii Rifles 

\Vitli tollovini CO1ii 	)5I( 10 OtI - 

(Ioaiiiooamo.(Jv miot:itioii) 

Addl.1 )G'lO. ('RPF/135F I 1 I J" AR 	.NlCii1I)C 

s (I .caviiig the loice whose I JiG is  

(.Iiaitniaii) 

Director (Medical) ) 1/CRP1/I H.3P 	Member (By io(aiioii) 

Rcpicscoitalivc 1iomii N11 IA 	 ' lember 

1)10 (Adniii), lIB P 	 1einbe Secretary 

2, 	The hoard may C0-( opt a specialist Ii ono Central I health Services belonging to 

cale(uy in case (here is IiO olliem moicmntoer heIoiij,iiip t.o these categories iii lime 

I OaI(1. 

3 	The MOSI.3 will conduct (lie rcci - uiimnciit ill accoidatice \VitIi (lie .schiciime enclosed. 

11131 )  Nvill provide the Facilities for providing secmeiariai assistant to time MC )5fl -201)1). The 

other participating loiceM will also CNtCiid such held as may be mequired by the ( Imairniati, 

M()S13-200() For con(IuctiIlg time mccniittneiit 

It is requested that miuzemit necessary action may please he taken to initiate the 

iecniilnmeim( process for direct iccro.mitmneiii ()F Medical ( )fficcrs in (R1'l. I Sl', l!BP & 

Assani Rifles in accordance with time schmemmie of slectinn following time schedule may 

plCasc l)C observed: - 

Issue o)Iad\CItiMciiienl 	 - 1(1.5.2001 

Issne ot seriusol aol:citi;emiieoit For 	• 	I 7.G5:2°)Ol lo 

	

• 	Mohvalmgl)uctnms 	applv 	 - 17.06.2001 

(\dvcrisemncnl lo flp)CI (ffice ever\' Wed) 

sutinv of apphicaliomis 	 - 0l0;200l 

• 	
• 	1. • 	Start of Interviews  

limialisatiomi 0)1 result 	 l • 0).200I 



\fler issue of the rn;wi advcl 	tovilitig al ) l ) lieatu )1 i Ioi iceitutinent the 
forCes illa .v ce tip with adveilisetnetits tic\\'s-i 	is;artiel 	in Newpapeis wherein the 
special l)clks ;iv;iil:ihle to Ihc I )c.lois ill 0(11 foices like lilm; scalu piolnolions, 	he 
Iii lilRhled as also CI1)1)h J5(nO OH advc1flulk: I )L Is 01 ioiiiiig the P n \ JihI Ii' I ORLS 

so that the J)oetois oti thic look out 1r L111lOvIflcn( bay h.el motivated towards joining 
the foicc. It is for the forces to come Ii) viIIm imlmioValive advetitsemetits iii this meam(I. 
Also l)(s may aiinigc to appear vu some I \ ('hamimiels huiiwng 0(11 the benefits 
availal)le to the 1)octors in joiniw the forces. 

It may be iioled that a s ;.qlclll of ,  allocaliomi tImiouiJi t roster system has been 
provided for in the enclosed scheme. 	fliis fact may l)C I)rou)1il1m)tly mentioned JO ll)C 

advcuiiscmeiit so that perspective candidates ale aware that allocation of ,  selected 
c Uidld lies will be dOuR ' hot on ChOICe l)(t thu ()tlOh a lOSILI stcni 

1XJ, CRPI' & DO. flSl ate beimig l'equcStC(l to lonvard the dlails of vcaricie.s in 
the rank of iMedical ()liicem's in their respeclivc organizations, which arc required to be 

lifled up Ilnough direct recltlitmimelit during (he year 	2000-2001. It is lC(l(Iestcd I hat 
adveitisement for this 1ccmimitmilent may he isSime(l by if), 5. 2001 positively. 	(opv of ,  time 
advcmtie,niii sent to Ml l/\ Ioi iuilomtimalion 

faithfully, 

Sd!- - 

(SAMEER SiIAR1.A) 
1)IRJ.I OR (PERS) 

Copy to t0F\\arded  for intotniatiomi &ileccssal'v action to: - 
1.. 1)0, CRPF 

DO, 13SF 

Dc;, ASSAM RIFLES 

Copy to Pers. il/Pers-Ill for 1mm Iomnla(ioml. 



SCHEME FOR COMMON RECRUITMENT OF MEDICAL OFFICERS 
--.. - --- ----------- ONlZLIJ2N 

Ar 

1 .1 	
Direct recruitment of Medical Officers (Assistant Commandant) in 
BSF, CRPF, ITBP and Assam Rifles will he made through Common 
Recwitmeflt to be condUcted by a Medical Officers Selection Board 
(CROs) nominated by the Ministry of Home Affairs. 

1.2. The common recruitment of Medical Officers (Assistant 
Commandant) will be made through a selection made on the basis 
of ititervieWS only by the duly constituted Medical Officers' Selection 

Board (OPOs). The dates on which and the place(s) at 
which the 

interviews will be held shall be fixed by the MOSB (CPOS). 

2. OP2flt 1 tc0111  

2.1 	
A candidate may opt for the post of Medical Of1icr in an 

0110 or 

more CPOs mentioned above. For which he wishes to be 

considered in the order-of preferences. While making appointment 

- . 
	

due consideration will be given, to thepreferences exercised by the 

candidate and having regard to his rank in the order of merit. 

3. 

3.1 	
The total nunber of vacahcieS of Medical Officers, (Asstt. 

Commandant) in BSF, CRPF, ITBP & Assam Rifles will be worked 

out as on of the year of recruitment. 

3.2. The number of vacancies out of the total number to be reserved for 

candidates belonging to Schedule Caste, Scheduled Tribes and - 

Other Bckward Classes (OBC5) will be, worked out in accordance 
with the instructions issued by the Government from time to time. 

4. 	Agejflit 	 - 

The age limit for recruitment of Medical Officers (Asstt. 

X~'~ date. 
Commandant) - will he not exceeding 	years as on the c ruciall 

 The crucial date for deteminingthe age limit shall be no1al 

• closing date for receipt of -applications from candidates (and not the 

closing date prescribed for those posting applicatiobs from North-

Eastern States, J&K State, Andaman & Nicobar Islands, 

LakshadWeeP, etc.) - 

4.2 	Relaxation of age limit shall be admissible as under: - 

i) 	Upto a maximum of five years, if a candidate belongs to the 

Scheduled Caste or a Cl ec.lt.iled fribes. 

Upto a maximum of three years- if a candidate belongs to the 

Other Backwald Classes (OBC5). 

Upto a maximum of live ycars in the case oL-t. servants 

and Medical Graduates who joined the rmy Medical Cci ps 

flht ''.'i'rc 	lThilr LrnmiS'iflrt-1d fllfir.ers and ate 



5., 

2. 
rod after COmpleti 	the initi 	period hf a,,sig'jjljjrnt of 
five years. The, age relaxatjoi upt five years shall also be 
admissible to the SSCOS whose asSignmf has hon 
exterided beyond five year; and in 

Who0 case the Ministry 
of Defence issues a Certificate that they will be released on 
three months" notir-6 on selectionì from the date of receipt of 
offer of appoirit011f The relaxation in age limit shall be 
admjssjljlo upto a maximurl] of ten years if such Govt. 
Seants and SSCO5 belong to the Scheduled Castes or the 
Scheduled Tribes and upto a maximum of eight years if such 
officers belong to the Other Backward Classes (OBCs) 

ualificatibns 

5.1. 	
A recognjsej medical qualificatj0 of allopathic system of medicine 
included in the First or Second Schedule or Pa-lf 

 Schedule (other than licentiate qualifications 	
of the Third 

) to the In dian Medical Council Act, 1956. Holders of educational 	
included in 

Pan-Il of the Third Schedule ShOUICI also fulfil the conditions 
Stipulated in sub-section (3) of sectio, (13) of the Indian Medical Council Act, 1956. 

.2. Completion of Compulsory Rotating 	
who may not have completed the rotating internship shall be eligible to 

apply and appear for the Interview provided that, if Selcted they 
shall have satisfactorily completed the  appointment, 	 compulsory Internship before 

6.1, 	
The candidate should confor,ii the followini 9 

physical  st . andards- 

Male 	
Emle 

i) 	Height 157,5 Cms. 	 142 Crns, (Relaxnl)le by 2 Cmns. 
for Gorkhas Garhwaljs 
Kumaonis Dogras, 
Marathas and by 3 Cms. 

Chest 
in respect of Adhivasis) 
77 CmsUnexpaflded w 
82 CmsExpaflded 	

ell developed 
 

Weight Propodioniate to 	
Propo,jonate to height and ago 

, 	 height and age. 
6,2. 	Medical Standards 

a) 

Distant Vision 
Better Near vision 

Wye (Corrected Vision) 
(ComrOcteci Vision) 6/6 	6/12 

or 	

6/9 	
J.l 	 ill 6/9 

b) 	
The candidates must not have knock knees, flat foot or 
squint in eyes and they should Possess high colour vision. 
The candi(Jafes will be tostd  
test 	 for Colour Vision by lshahara's 

as well as Ednich..Gip01. l_antern Test. They must be in 
good mental and bodily health and free from any Physical 
defect likely to inter lore with fh 	offijnr'rt pr firm:' flr\ 	f rt 

U 



c) S ubject to (a) & (h) above the st.aii Ia rds of n iedicol 
foi the candicl;.il.es, would be the same as prescribed by the 
Govorniiient for the Ipc .  

7. 	Medical Offls' Seleclion Board 

71. 	The Medical Ofliceis (CPO) Selection Beard for direct recruitment 
of Medical O1ficoi in (.,,, p-0 3 will he  constitutorj (-is under: - 

• . (i) 	DG, BSF/CRPFIITBPICISF,/AR 
Addl.DG/IG CRPF/BSF/ITRp/,p 

(Leaving the Force whose DG is 
Chairman) 

Director (Medical) 13SF/CRpI:IIp 
Representative from MHI\ 

DIG (Admn) ITBP 

Chairman (By rotation) 
Member 

Member (By rotath,i 
Member 

Member Secretary\ 

• 7.2. 	The [Joarcl will conduct Interviews of the candidates who satisfy the 
ago and educational c.luaIificaiion. 

7.3. 	The candidates called for Interview from outstation locations shalt 

be paid travelling expenses as adniisiblé under th provisions of 
Ministry of Finance OM No 1-19045/.1/74F/IV.B dated 30.01.76 
(Govt decision No. 8 below SR 132.) 

7.4. 	The Interview which will carry 200 marks shall be helrl to test the 
General Knowledge and ability of the candidates in the field of their 
academic study and also in the nature of liersonality test to assess 
the candidates intellectual curiosity, balance of judgernent and 
alertness of mind, ability for social cohesion, integrity of character, 

• 	 initiative and capability for leaciet ship. 

7.5. 	The minimum standard for the purpose of selection at the Interview 
shall be 40% of the total marks prescribed for Interviews. 

Merit list 

8.1. 	The Medical Officers Selection Board will arrange the candidates in 
the oidor of merit as disclosed by the marks awarded to each 

candidate in the Interview and in that order of combined merit list to 
be approved by the Govt., so many candidates as are found to be 
qualified based on the minimum standard shall be recommended 
for appointment up to the number of unreserved vacancies decided 
to be filled on the result of the selection. 

8.2. 	'I ho Board will also Coml:)ile and submit merit lists oparatoly for 
Scheduled Castes, Scheduled Tribes and OBC candidates to the 
Government for approval. 

MedicalEx amina (ion 

9. I. 	The qeneral category ca ndidn Los Will) a tta in 	nni un 
pre;cubod :;tniidamrl for :':;olocijon at (lie Interview and al iho St, SI' 
at d 0130 cat ididates vill be 	equil od to 1Inc)qo Medical 

xai ninalier by the di.ily constitt.il ed C POs Medical Rord cmi a day 
following the dale of lntr view. 

The CPOs Medical Roar.i for conducting tho Medical Examination 
shall consist of thro Chiof Medical Oi1icer including Selection 
Cr ado Officers possessing l'(.)StOFO(luOtO qualifications, one each 
Medicine. S.irqey and Opthoiology. The senior most, of the three 

• 	• 	• 	CMOs shalt finciinrI as lh l'reicIinrt Officer of the Medical i3onH 

..4 . 	 -------- -. 
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9.3. 	No fee shall he payable to the Medical Board by the candidates for 

the Medical Examination 

1Allocation/aD DO i n tment selected çc1idrtes 

1 0. 1. Candidates appi ovi by the Government for appounirnont as 
Medical Officois shall be allocated between the four CPOs err the 
basis of a roster, if the number of vacancies of BSF is "X " that of 
CRPF "Y", ITBP 7" and Assam Rifles "A" then the percentage 
weightage factor for the 4 Forces will be asunder: - 

BSFsproportron X 	 X 

X±Y+Z+A 

CRPFs proportion 'Y" 	 = 	Y 

X+ Y+7+ A 

ITBPs proportion '2" 	 = 	7 

X ny+7i. 

Assam Rifles proportion "A" 	= 	A - 

X+Y+ZrA 

Allocation of the ranking candidate will be as under 

BSF CRPF ITBP Assarfl \ Rifles 
Share Share Share Share 

Al!ocafjon factor (n.X- (n.Y (n.Z (nA 
Of the rank allocation allocation allocaflon allocation 

Made Made Made Made 
upto upto upto upto 
previous previous previous previous 
rank) rank) rank) rank) 

The 	' 	 candidates 
highest and so on. 

will 	get allotted to 	the Forces whose allocation factor is 

In case of shortfall in selection ic number of Doctors qualifying for 
recruitment being less than the number of vacancies the allocation will be 
proportionately reduced for all the Forces. 

Separate allocation roster will be adopted for each category ie 
General/SC/ST/QBC 

10.2. The appointment of selected candidates will be subject to the Govt. 
being satisfied after such inquiry as may be con , idered necessary 
that the canicficlntp, ha\/inq regard to thir character and 
antec.edenp; are stnilable in 	Il ri pek for appoiritinenits to the 
posts 

10.3. The appointment will be further subject to the candidale satisfying 
the competent authority of their havinq satisfactorily completed the 
Compulsory Rotating Inter nship. 

10.4. Subject to the provisions as mentioned above, sucrsmr.nl 
candidates will he considered for appoininiemit on the basis of the 
order of merit assigned to them by the Selection 1 toard 



10.5. The Selection Board will not maintain any reserve li* of succesfuJ 
candidates In case of any shoitfall in the appoinUmnt of selected 
candidates against the total vacancies in each category, the same 
shall be reported to the Government for consideration of fui thor 
allocation from the list of successful candidates 

General it 

11 .1 The Force whose Officer is nominated to he the Member Secretary 
of the Medical Officers' Selection Board, will utiliso the facilities 
available in his Directorate for providing secretrjat assistance, 
equipment stores items and stationery to the Selection Board. 

11.2 The expenditure involved in the selection process including 
payment of travelling expenses to the candidates called for 
Interviews shall he met by the CPO entrusted with the recruitment 
from its sanctioned budget grant of the year of recruitment. 

•1 
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servant Is adrnisib1e to tegu1r Govrnn1eflt Pmployees 8fld 
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